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REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER DATED
15.05.2023 OF THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE MATTER
OF OA NO. 15/2021 (WZ) & MISC. APPLICATION NO. 08 /2023 (WZ) YOGESH
MANMOHAN DESHPANDE V/S THE PRINCIPAL SECRETARY, ENVIRONMENT
DEPARTMENT & ORS.

1.0 Background

Grievance in the Original Application No. 15 of 2021 (W2Z) and Misc Application No. 08 of
2023 (WZ), filed by Yogesh Manmohan Deshpande v/s The Principal Secretary,
Environment Department & Ors. as per order dated 15.05.2023 and directed the Joint
Committee comprising of PMC, District Magistrate and MPCB to visit the site and submit
a factual as well as action taken report within one month.

Hon’ble NGT directed vide order dated 15.05.2023 (Copy of Hon’ble NGT order, dated
15.05.2023 is given at Annexure - I} and relevant order is reproduced as below:

2. We heard the arguments of the leamed counsel for the applicant on this prayer
and find that the judgment/order, which he has prayed to be set aside, has been
passed by this Tribunal comprising of the Chairperson along with three other
Judicial Members and an Expert Member. Now this order has become final as the
same has not been set aside by any higher forum. Therefore, it would not be
appropriate for us to recall the said order, but looking to the prayer made by the
feared counsel for the applicant, we deem it appropriate to direct the Registrar of
this Tribunal to convert present Misc. Application into Execution Application and
alfot the number thereto accordingly and submit its report regarding adegquate
court fee and other formalities.

3. By the order dated 01.07.2021 passed by this Tribunal, several directions were
issued to the Committee and the office report also indicates that a copy of this
order was sent to all the Authorities mentioned in the said report for compliance,
but as per the arguments of the learned counsel for the applicant, no action has
been taken by the Committee so far. We direct the Registry, after registration of
Execution Application, to call for a report from the Nodal Agency, which is
Maharashtra State Pollution Control Board (MPCB) as to what action has been
taken by the Committee in this regard, within a period of one month.

2.0 Approach

In order to comply with the aforesaid Hon’ble NGT Order, the joint committee carried-out
inspection of the residential project named M/s Rohan Kritika Co-Operative Housing
Society, S. No. 117A/1 and117 B, Final P. No. 538/A, Parvati (North), Sinhgad Road,
Pune on 03.08.2023. The following joint committee members were present during the
inspection:

i.  Mrs. Radhika Bartake, Pune, Tahsildar.

ii.  Shri Nitin Shinde, Sub-Regional Officer-|, MPCB, Pune.

iii. Shri Ramesh Kakade, Executive Engineer, Pune Municipal Corporation.
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Also, Officials Shri Shilandra Kathote Dy. Engineer, Pune Municipal Corporation (PMC),
Mrs. Pravina Borade, Representative of Sub Divisional Office, Shri Hrishikesh Joshi,
Representative of Project Proponent (PP) and Shri. Shekhar Dhavolkar Society members
were present and provided the visit coordination.

3.0 Observations and Findings

This report is outcome containing factual and action taken report of the said joint
committee based on the preliminary information received from the nodal agency, followed
by site inspection, information given by PP & Pune Municipal Corporation (PMC) through
MPCB and subsequent discussions of the joint committee. The observations & findings
of the joint committee are given as below.

3.1 Observations w.r.t Environmental Clearance

i. PP has been granted Environmental Clearance (EC) by SEIAA, Maharashtra vide
letter No. SEAC-2212/CR-76/TC-2, dated 03.05.2013 for construction of a
residential project named Rohan Builders and Developers Pvt. Ltd. for Total Plot
area — 30421.78 Sq.m and Total Built Up Area (TBA) of 82581.07 sq.m (FSI:
47299.79 sq.m & Non-FSI: 35281.28 sq.m). Copy of EC dated 03.05.2013 is

attached in Annexure-ll.

As per the architect’s certificate (attached along with conveyance deed) vide dated
17.01.2022, total permissible built up area — 38161.68 Sq.m & total proposed built

up area — 38155.70 Sq.m.

Copy of Architect certificate dtd. 17.01.2022 is attached in Annexure - lIl.

ii. During visit on site total no. of buildings are observed on site are 10 nos . A, C, D,

E,F,G H, I, J&K - building configuration — B+G+06 each.

3.2 Observations w.r.t. CTE and CTO

Consent Date Total Plot Total Built
Establish/ area up area

Operate Sq.m Sq.m

Consent to 20.11.2013 30421.78 82581.07
Establish

Consent to 12.05.2017 30421.78 61142.23 31.01.2018
Operate

Consent to 25.01.2019 30421.78 82581.07 31.01.2020
Operate _

Consent to 06.07.2020 30421.78 82581.07 31.01.2021
Renewal

Consent to 15.07.2021 30421.78 82581.07 31.01.2022
Renewal

Copies of Consent to Establish and Operate are attached in Annexure - IV.
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After 31.01.2022 PP/ Society has not renewed Consent, as per information given by
PP conveyance deed is done on 31.01.2022. Copy of conveyance deed is attached
in Annexure — V.

After conveyance deed Society has not renewed consent. The Board has issued
wamning notice to the Society on 03.10.2023 for not renewing consent. Copy of
warning notice is attached in Annexure -Vi,

Observations w.r.t. other environmental services

PP has provided Sewage Treatment Plant (STP) based on MBBR technology of
reported design capacity of 265 KLD. Various unit operations & processes of STP
are Bar screen chamber, Oil & grease trap, Equalization tank, Aeration tank, Tube
Settler, Pressure sand filter, Activated carbon filter, UV system, Treated wastewater
tank. Aeration tank of STP is covered from top. Provided enclosure to the blower to
control the noise. As per CTO, treated wastewater @ 60% should be reused &
recycled and remaining should be discharged to municipal sewer. During the joint
committee visit STP was found in operation. Copy of STP details are attached in
Annexure- VII.

During the visit STP Inlet and Qutlet samples collected for analysis in presence of
committee members. From the STP outlet results it is observed that all parameters
are within the consented limits. Copy of STP Inlet and outlet analysis report are
attached in Annexure - Vill.

PP has provided separate plumbing arrangement for utilization of treated wastewater
from STP for secondary activities viz. toilet flushing and gardening.

PP is segregating wet waste and dry waste at source Organic waste convertor (OWC)
having reported capacity of 150 Kg/day is provided for processing of wet waste. Also
compost pits are provided. Manure generated is being used as soil conditioner in
gardening. Whereas, dry waste is being sent to Swacha Pune Seva Sahakari
Sanshta Ltd., an authorized agencyof PMC for further disposal.

PP has provided 04 no. of rainwater recharge pits for recharging of ground water.

During the joint committee visit dtd. 03.08.2023 on site 02 bore wells are observed.
As per information given by PP bore is provided by society members. From the two
bore well one bore is in operation. Society has not obtained CGWA NOC for the
extraction of bore well water.
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4.0 Reply submitted by the Pune Municipal corporation:

As per information submitted by PMC vide dated 27.09.2023. The comments provided to the
para related to PMC authority is reported as below: (Copy of PMC letteris given at Annexure-

1X).
Sr.no  of | Points Raised Clarification
original by Applicant
application
4, Said project  under | The layout of survey no. 117(A) & 117(B), final
violations by way of | plot no. 538/A was sanctioned by this office vide
unscientific installation & | commencement no. CC/2857/12, dated
operations of pollution | 29.12.2012. The said Layout has been
control devices like STP, | sanctioned on the basis of Development Control
waste treatment units, and Promotion Regulations (DC rules). Factors
basements, narrow fire such as ventitation, Marginal distances, open
tender movements, il space etc. are consi@ered & issued the revised
ventilations, ilegal sanction as per requirements of a Project
ground water extraction, Proponent.
and no space for natural | Reference — (1) Layout plan CC/2857/12, dated
& fresh air. 29.12.2012 (Annexure 1)
Final plot no. 538A was | As per D.C. rule and As per request from
9A demarcated as | Architect of the said project, this office has
industrial zone. In the | granted the permission for use of residential
development plan, | Zone instead of commercial zone. The Municipal
PMC  officers are | Commissioner has issued zone conversion
adopting such illegal permission vide resolution no.6/102, dated
practices of converting 25/06/2012. The appl:oved zone conversion
industrial zones. charges had been paid by the developer.
Reference — Zone conversion approval & Its
payment challan (Annexure 2)
9B, 9C There is ho compliance | As per the revised sanction plan CC/1119/18,
& 9D to vide the gap between | dated 19/07/2018, the distance between two
2 buildings in the | building are kept 6m at applicable wings
horizontal wings of the | buildings as per DC rules. Clause No. 17.2.4 &
project to a minimum of | 18.12. The Chief fire officer issued final fire No
6m for easy fire tender Objection Certificate FB/8432, 26.10.2016,
movement. FB/11606, dated31.03.2017, FB/2012, dated-
13.08.2018
Reference —
1) Revised plan cc/1119/18, dated
19/07/2018. (Annexure 3).
2) Fire Office, PMC NOC's (Annexure 9)
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oF There are Nine revisions of the | -The environment clearance & consent to
commencement certificate establish were taken by the developer.
making changes in the building | The revision of sanction plan &
layout & building sanction from | commencement certificate to the said
original sanction given under project was approved by this office as per
environment clearance & DCPR norms. The Developer has right to
consent to establish. revise the Approved Plan as per his
requirements.
10a It is mandatory to obtain EC Layout of the said property has been
from SEIAA & consent to sanctioned by this office on the basis of
establish from MPCB before EC clearance submitted by the project
commencement of any Proponent.
construction work.
11a PP has carried out illegal This office had sanctioned the proposed
excess construction of 3541.98 | Built up area (FSI & Non FS| area)
m? (86123.05m?) more than mentioned in the Environment Clearance
the permissible BUA of as per DC Rules.
82581.07m?in EC.
11b PP is misleading on account of | As per revised sanction plan CC/1119/18
11 building as 10 wings as this | of the said project, this office had verified
count has been exceeded by & issued the final occupation certificate
one additional building. OCC/1205/18 date 21.12.2018,
0OCC/0716/18, 31.08.2018, OCC/1144/17,
25/09/2017.
Reference ~
1. Revised sanction plan CC/1118/18,
dated — 19/07/2018. (Annexure 3)
2. Full Occupation Certificate.
0OCC/1205/18 date 21.12.2018,
0OCC/0716/18, 31.08.2018, OCC/1144/17,
25/09/2017.
{Annexure 4)
11¢ PP has increased the ground With reference to the revised sanction

coverage of 9119.22 m?more
than permissible ground
coverage of 8684.09m?

plan CC/1119/18, dated 19/07/2018,
Permissible coverage area (50%) for net
plot area 21,259m? is 10,629.52 & The
proposed coverage area was 9119.22m?
hence proposed coverage area 9119.22m?2
is less than permissible coverage area of
10629.52m?and is within the permissible
limit

Reference —

Revised sanction plan cc/1118/18, dated —
19/07/2018. (Annexure 3)

5|Pége




194

11d PP has provided less than 6 m [ With reference to the revised sanction
width of turning radius for fire plan CC/1119/18 dated 19/07/2018, 7.5m
tender movement than the marginal distances are provided to
permissible turning radius of facilitate the fire tender movement around
7.5m. the building premises, which is as per the
DC rules clause no 17.2.3 A&B. The Chief
fire officer issued final fire No Objection
Certificate FB/8432, 26.10.2016,
FB/116086, dated31.03.2017, FB/2012,
dated-13.08.2018
Reference -
1. Revised sanction plan CC/1119/18
dated 19/07/2018 (Annexure 3).
2. DC rule clause no 17.2.3 A&B
(Annexure5).
3. Fire Office, PMC NOC’s (Annexure 9)
11h PP has provided only This office has sanctioned the layout of
2367.67m? of RG area which is | said plot after providing recreational open
on basement against space 10% on net plot area as per DC rule
mandatory RG area of clause no 15.3.1 (Annexure 5a).
4711.6m?
11i PP has not made replantation | As per Tree Authority Department,
of any tree against 9 Sinhgad Road ward office letter outward
rep|antation disclosed in EC. no. 3285, dated 04/10/201 8, PP had
conserved 442 trees in the said plot.
Hence final NOC is issued.
Reference —
Tree Authority Department, Sinhgad Road
ward office outward no. 3295, dated
04/10/2018 (Annexure 6).
11j PP has increased 4 wheeler With reference to the revised sanctioned

parking 726 against
permissible parking of 564.

plan CC/1118/18, dated 19/07/2018, total
parking for 4 wheeler is proposed 726 nos.
against the permissible parking by DC rule
2017-607. DC rule 2017 part 6, clause
20.1, it is clearly mentioned that parking
area is to be provided as par permissible
parking area. Proposed 4 wheeler parking
is within permissible limit of DC rule 2017.
Reference —
1. Revised sanction plan
CC/1118/18, dated 19/07/2018
2018 (Annexure3)
2. DCrule 2017 clause no.20.1 2018
(Annexure 7)
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11t

PP has not provided adequate
distance between the buildings
to allow the movement of fresh
air & passage of naturai light,
air & ventilation.

As per DC rule 2017, clause no. 17.2.4 &
18.12 the distance between two buildings
are provided as 6m & the same is verified
during the joint site visit. Some buildings
are inter connected, as per DC rule
provisions

Reference —

DC rule - 2017-clouse n0.17.2.4 & 18.12 -
(Annexure 8)

11v

PP has not obtained
permission from competitive
authority for cutting of tree &
there is replantation of tree as
per condition of tree as per
condition of EC

Layout and Revised plans was sanctioned
by this office on the basis of provisional

.| Tree Authority NOC. On the basis of Tree

Authority department terms and condition,
PP had conserved 442 trees in the said
plot. Hence final NOC was issued by the
Tree Authority Department, Sinhgad Road
ward office vide outward no. 3295, dated
04/10/2018.

Reference —

Tree Authority Department, Sinhgad Road
ward office outward no. 3295, dated
04/10/2018 (Annexure 6).

11z

PP has not provided rain water
harvesting system for ground
water recharge.

PP has provided Rain water harvesting
system at the said project, the Rain water
harvesting NOC is attached herewith for
perusal,

Reference- Ms. McLin ConsuitantsPvt.
Ltd. Certificate No. - 22/03/2017
(Annexure 10)

11hh

There is no approach road for
fire engine.

Approach Road is provided around the
periphery of the layout as per DC rule
clause no 17.2.3 A&B. The Fire
Department had given No Objection
Certificate FB/8432, 26.10.20186,
FB/11606, dated31.03.2017, FB/2012,
dated-13.08.2018 to the PP after checking
all fire norms and its Requirements.
Reference-

1. Fire Office, PMC NOC's (Annexure 9)

11t

PP Has not provided the ramp
slope in the ratio 1:10

Adequate Ramp Slope is provided as per
DC rule.

11jj

PP Has not provided the site
margin as per the DC rules.

Marginal distances are provided as per the
DC rules clause no 17.2.3 A&B.
Reference-

DC rules clause no 17.2.3 A&B (Annexure

5).

11kk

PP Has not provided the
service/cargo lift for material
and emergency purpose.

Service/Cargo lift is provided by the PP.
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5.0 Conclusions:

a. From the granted EC and Architect certificate dated 17.01.2022it is observed that PP
has not changed the scope of the project by increasing Total Built up area. However, it
is observed that PP has changed the configuration of FSI & Non-FSI.

b. Society has provided two bore wells, not obtained CGWA NOC for the same.

c. Society has not renewed consent after 31.01.2022, which shall be renewed on regular

basis.
N\ ujzﬁaﬁ z‘r“ 1o
Nitin Shinde, (Rad Bartake)
Sub-RegionalOfficer-1, Pune, Tahsildar
MPCB,Pune.
amesh Kakade
Executive Engineer,
@Pune Municipal Corpogtion.
Place:- Pune

Date:-04.10.2023
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Annexure |

Item No.1 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION])]
MISC. APPLICATION NO. 08 OF 2023 (WZ2)
ORIGINAL APPLICATI:)NN NO.15 OF 2021 (WZ2)
Yogesh Manmohan Deshpande .... Applicant

Versus

The Principal Secretary, Environment
Department & Ors. ....Respondents

Date of Hearing : 15.05.2023

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant :  Mr. Tanaji Gambhire, Advocate
ORDER
1. This Misc. Application has been moved for recalling the order dated

01.07.2021 passed by this Tribunal (Principal Bench) in Original
Application No.15 of 2021 (WZ) with [.LA. No.11 of 2021, whereby the
following directions were given:

“3. Having regard to the above averments, we are of the view that
a joint Committee comprising nominees of State PCB, Pune
Municipal Corporation (PMC) and District Magistrate, Pune
needs to visit the site and on verification of the allegations,
take remedial action in exercise of their statutory powers,
following due process. In particular, location of the STP may
be examined and if it is found that the location is not
appropriate, the same may be relocated and/or safeguards
adopted to prevent any nuisance to the inhabitants. In case of
shifting of site, suitable measures for sewage management
during such stop gap arrangements need to be ensured.
SEIAA may explore means to address such issues at the initial
stages itself in future. The State PCB will be the Nodal Agency
for coordination and compliance. The joint Committee may
meet within two weeks from the receipt of a copy of this order
and complete the remedial action within three months
thereafter. If any grievance survives thereafter, it will be open

[NPJ] Page 1 of 3



[NPJ]

198

to the aggrieved party to take remedial action in accordance
with law.

4. Since we have not found it necessary to issue notice having
regard to the nature of the order, we give liberty to the
respondents to move this Tribunal in case they are aggrieved.

The application is disposed of.

A copy of this order be forwarded to the State PCB, PMC and
District Magistrate, Pune by e-mail.

The applicant may serve set of papers on the State PCB, PMC
and District Magistrate, Pune to facilitate compliance of the
above order.

In view of order in the main matter, 1.A. No.11/2021 also
stands disposed of.”

2. We heard the arguments of the learned counsel for the applicant
on this prayer and find that the judgment/order, which he has prayed to
be set aside, has been passed by this Tribunal comprising of the
Chairperson along with three other Judicial Members and an Expert
Member. Now this order has become final as the same has not been set
aside by any higher forum. Therefore, it would not be appropriate for us
to recall the said order, but looking to the prayer made by the learned
counsel for the applicant, we deem it appropriate to direct the Registrar of
this Tribunal to convert present Misc. Application into Execution
Application and allot the number thereto accordingly and submit its
report regarding adequate court fee and other formalities.

3. By the order dated 01.07.2021 passed by this Tribunal, several
directions were issued to the Committee and the office report also
indicates that a copy of this order was sent to all the Authorities
mentioned in the said report for compliance, but as per the arguments of
the learned counsel for the applicant, no action has been taken by the

Committee so far. We direct the Registry, after registration of Execution

Page 2 of 3



199

Application, to call for a report from the Nodal Agency, which is
Maharashtra State Pollution Control Board (MPCB) as to what action has
been taken by the Committee in this regard, within a period of one
month.

4. Put up this matter on 17.08.2023.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

May 15, 2023
M.A. No.08/2021 (WZ)

npj
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Annexure |l

Government of Maharashtra

SEACZ2/CR-]6/TC-2
Environment department,
Room No, 217, 2" floor,
Mantralaya Annexe,
Mumbai 400 032

Date: 3™ May, 2013

To,

M/s. Rohan Builders & Developers.
813 Pradip chambers,

Bhandarkar Institute

Read, Pune 411004

Subject: Environment Clearance for the proposed construction project at S.No.117A/1 and
B at Parvafi, Sinhgad road Dist. Pune by M/s. Rohan Builders and Developers -
Environmental clearance regarding.

*

Sir,

This has reference to your communication on the above mentioned subject. The
proposal was considered as per the E1A Notification - 2006, by the State Level Expert Appraisal
Committee, Maharashtra in its 64™ meeting decided to recommend the project for prior
environmental clearance to SEIAA. Information submitted by you has been considered by State
Level Environment Impact Assessment Authority in its 56™ Meeting.

2. It is noted that the proposal is for grant of Environmental Clearance for proposed
Consfruction Project at S.No.117A/1 and B at Parvati, Sinhgad road Dist. Pune by M/s. Rohan

Builders and Developers. SEAC considered the project under screening category 8(a) B2 as per
EIA Notification 2006.

Brief Information of the project submitted by Project Proponent is as:
Name of Project Proposed Residential construction Project
Name of the Proponent

Rohan Builders and Developers Pvt. Ltd.

Type of project Housing Project

Location of the Project S.No.117 A/1 and B, Parvati, Sinhgad Road, Pune
Whether in Corporation / . .. .

Municipal / other area Within Pune Municipal Corporation (PMC)

Total Plot Area (sq. m.) 30,421.78

Deductions 8,518.10

Net Plot area 21,903.68

Permissible FSI (including 16

TDR etc) '

Proposed Built-up Area (FSI |« FSI area (sq. m.): 47,299.79
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& Non-FSI)

* Non FSl area (sq. m.):  35,281.28
» Total BUA area (sq. m.): 82,581.07

Ground-coverage Percentage
(%)

39.64% (8,684.09)

Estimated Cost of the Project

29142 Cr

No. of building & its
configuration(s)

10No. 2B+ G +6, 1, 2,3 & 4 BHK apartments

Number of tenements and
shops

401 Tenements

Number of expected
residents / users 2005
Tenement density per hector 1250 as per DCR
Height of the building(s) 2095 m
Right of way 36 m
Turning radius for easy
access of fire tender
movement from all around |7.5m
the building excluding the
width for the plantation
Total Water Requirement  |Dry season:
* Fresh water (CMD): 180 &
Source: PMC

» Recycled water (CMD): 118
« Total Water Requirement (CMD): 298
» Swimming pool make up (Cum): 3.60
» Fire fighting (Cum): 550
Wet Season:
» Fresh water (CMD):
Source: PMC
*» Recycled water (CMD): 90
« Total Water Requirement (CMD): 270
» Swimming pool make up (CMD): 3.60
« Fire fighting (CMD}: 550

180 &

Rain Water Harvesting
(RWH)

» Level of the Ground water table : 4 m

* Size, no of recharge pits and Quantity:

2.00 m X 2.00 m X 2.00 m, 23 No. (Out of 23 pits, 10 pits will
be provided with bores up to 15 m depth)

¢ Budgetary allocation (Capital cost and O&M cost)
Capital cost: 5,00,000/-
O&M cost: 10,000/~

Storm water drainage

» Natural water drainage pattern: As per contour
+ quantity of storm water : 12693.81 CUM/year
* Size of SWD: 256 to 300 mm

Sewage and Waste water

+ Sewage generation (CMD) : 252
» STP technology: Fluidized Aerobic Bioreactor (FAB)

» Capacity of STP (CMD) : 260
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« DG sets (during emergency): 160 KVA X 2 No.

* Budgetary allocation (Capital cost and O&M cost)
Capital Cost: 40,00,000/-

0 & M Cost: 10,00,000/- p.a.

Solid waste Management

Waste generation in the Pre Construction and Construction
phase:

* Waste generation

« Quantity of the top soil to be preserved: 7000 CUM

« Disposal of the construction way debris: Land filling on the
same site

Waste generation in the operation Phase:

» Dry waste (Kg/day): 370

» Wet waste (Kg/day): 571

» STP Sludge (Dry sludge) (Kg/day): 38

Mode of Disposal of waste:

+ Dry waste: Through Authorized vendors

+« Wet waste: OWC

* STP Sludge (Dry sludge): Manure

Area requirement:

Total Area: 100 Sg. m

Budgetary allocation (Capital cost and O&M cost)

Capital Cost: 15,00,000/-

O&Mcost : 10,00,000/-p. a

Green Belt Development

RG area under green belt:

* RG on the ground (sq. m.): 4,711.60 Sq. m

4, Budgetary allocation (Capital cost and O&M cost)
Capital cost: 30,00,000/-

O&M cost : 1,50,000/-p.a.

Energy

Power supply:

» Maximum demand : 3292.2 KW

» Connected load : 32922 KW

* Source : MSEDCL

Energy saving by non-conventional method:
» Energy saving measures

* Energy efficient fixtures with TS5 lamp & Electronic
Ballasts are proposed for parking areas,

v CFL are proposed for common Lobby, Lounge,
Staircase area & general lighting.

*  Automatic time based controls are proposed in Drive —
ways of Parking to save power by switching ON & OFF
the lights at appropriate time.

» The estimated saving in common area lighting
consumption is up to 30% due to adopting above
measures

Thus total energy saving will be 6578.88 unit/ day

* Dietail calculations & 96.25% of saving (w. r. t solar &
Lighting)

* Budgetary allocation (Capital cost and O&M cost)

1. Solar Water System

Capital cost: 1,00,25,000/-

O&M cost: 2,00,000/-

e
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2. Other Energy Saving Measures

Capital cost: 15,60,000/-

Q&M cost: 80,000/-

DG Set:

» Number and capacity of the DG sets to be used :
160 KVA (2 No)

* Type of fuel used : Diesel

Traffic Management

Parking details:

« Number and area of basement: 2 No.(22793.715q m)
« Total Parking area : 22,793.71 Sqm

*» Area per car

» 2-Wheelar : 1021 No.

* 4-Wheeler: 564 No.

+ Bicycle: 1268 No.

+ Public Transport

Width of all Internal roads (m): 6 m & 9 m

Environmental Management
plan Budgetary Allocation

Construction phase (with Break-up):

» Capital cost

STP : 40,00,000/-

RWH : 5,00,000/-

OWC : 15,00,000/-

Green Belt : 30,00,000/-

Solar Water System: 1,00,25,000/-

Other Energy Saving Measures : 2,00,000/-
TOTAL: 2,05,85,000/-
Operation Phase (with Break-up)-

» Q&M cost

STP : 10,00,000/-
RWH : 10,000/-

OWC : 10,00,000/-
Green Belt : 1,50,000/-

Solar Water System: 15,60,000/-

Other Energy Saving Measures : 80,000/-

TOTAL: 24,40,000/-

* Quantum and generation of Corpus fund and Commitment :
By Project Proponent

* Responsibility for further O &M: Till handing over Project

Proponent. After that to society.

3. The proposal has been considered by SEIAA in its 56™ meeting decided to accord
environmental clearance to the said project under the provisions of Environment
Impact Assessment Notification, 2006 subject to implementation of the following

terms and conditions:-

(i)  The gap between two buildings in the horizontal wings of the project increased to a

minimum of 6 m for easy fire tender movement

(ii) This envirommental clearance is issued subject to land use verification. Local
authority / planning authority should ensure this with respect to Rules, Regulations,

-4-
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(iii)

(iv)
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(vi)

{vii}

(viii)

(ix)
(x)
(xi)
(xii)
(xiii)
(xiv)

(xv)

{(xvi}

(xvii)
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Notifications, Government Resolutions, Circulars, etc. isswed if any. This
environmental clearance issued with respect to the environmental consideration and it
does not mean that State Level Impact Assessment Authority (SEIAA) approved the
proposed land use.

The height, Construction built up area of proposed construction shall be in accordance
with the existing FSYFAR norms of the urban local body & it should ensure the same
along with survey number before approving layout plan & before according
commencement certificate to proposed work. Plan approving authority should also
ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

"Consent for Establishment" shall be obtained from Maharashtra Pollution Control
Board under Air and Water Act and a copy shall be submiited to the Environment
department before start of any construction work at the site.

All required sanitary and hygienic measures should be in place before starting
construction activities and to be maintained throughout the construction phase.
Project proponent shall ensure completion of STP, MSW disposal facility, green belt
development prior to occupation of the buildings. No physical occupation or
allotment will be given unless all above said environmental infrastructure is installed
and made functional including water requirement in Para 2. Prior certification from
appropriate authority shall be obtained.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche and First Aid Room etc.
Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generated during the construction phase should be
ensured.

The solid waste generated should be properly collected and segregated. dry/inert solid
waste should be disposed off to the approved sites for land filling after recovering
recyclable material

Wet garbage should be treated by Organic Waste Converter and treated waste
(manure) should be utilized in the existing premises for gardening. And, no wet
garbage will be disposed outside the premises. Local authority should ensure this.
Arrangement shall be made that waste water and storm water do not get mixed.

All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

Additional soil for leveling of the proposed site shall be generated within the sites {to
the extent possible) so that natural drainage system of the area is protected and
improved.

Green Belt Development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFQ/ Agriculture Dept.
Disposal of muck during construction phase should not create any adverse effect on
the neighboring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority.

Sail and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.
Construyction spoils, including bituminous material and other hazardous materials
must not be allowed to contaminate watercourses and the dumpsites for such material
must be secured so that they should not leach into the ground water,

-5-
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(xviii) Any hazardous waste generated during construction phase should be disposed off as
per applicable rules and norms with necessary approvals of the Maharashtra Poliution
Control Board.

(xix) The diesel generator sets to be used during construction phase should be low sulphur
diesel type and should conform to Envnronments (Protection) Rules prescribed for air

. and noise emission standards.

(xx) The diesel required for operating DG sets shall be stored in underground tanks and if
required, clearance from concern authority shall be taken.

(xxi) Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform to
applicable air and noise emission standards and should be operated only during non-
peak hours.

(xxii} Ambient noise levels should conform to residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality shouid be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

(xxiii) Fly ash should be used as building material in the construction as per the provisions
of Fly Ash Notification of September 1999 and amended as on 27th August, 2003.
{The above condition is applicable only if the project site is located within the [00Km
of Thermal Power Stations).

{(xxiv) Ready mixed concrete must be used in building construction.

(xxv) The approval of competent authority shall be obtained for structural safety of the
buildings due to any possible earthquake, adequacy of fire fighting equipments etc. as
per National Building Code including measures from lighting.

(xxvi) Storm water control and its re-use as per CGWB and BIS standards for various
applications.

{(xxvii) Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices referred.

{xxviii)The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority.

(xxix) The instaliation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the Ministry
before the project is commissioned for operation. Treated effluent emanating from
STP shall be recycled/refused to the maximum extent possible. Treatment of 100%
-gray water by decentralized treatment should be done. Necessary measures should be
made to mitigate the odour problem from STP.

{(xxx) Local body should ensure that no occupation certification is issued prior to operation
of STP/MSW site etc. with due permission of MPCB.

(xxxi) Permission to draw ground water shall be obtained from the competent Authority
prior to construction/operation of the project.

{xxxii) Separation of gray and black water should be done by the use of dual plumbing line
for separation of gray and black water.

(xxxiit)Fixtures for showers, toilet flushing and drinking should be of low flow either by use
of aerators or pressure reducing devices or sensor based control.

{xxxiv}Use of glass may be reduced up to 40% to reduce the electricity consumption and
load on air condltxonmg If necessary, use high quahty double glass with special
reflective coating in windows.

(xxxv) Roof should meet prescriptive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation material to fulfill requirement

{xxxvi)Encrgy conservation measures like instailation of CFLs /TFLs for the lighting the
areas outside the building should be integral part of the project design and should be
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in place before project commissioning. Use CFLs and TFLs should be preperly
collected and disposed off/sent for recycling as per the prevailing guidelines/rules of
the regulatory authority to avoid mercury contamination. Use of solar panels may be
done to the extent possible like installing solar street lights, common solar water
heaters system. Project proponent should install, after checking feasibility, solar plus
hybrid non conventional energy source as source of energy.

(xxxvii) Diesel power generating sets proposed as source of back up power for elevators
and common area illumination during operation phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

(xxxviii} Noise should be controlled to ensure that it does not exceed the prescribed
standards. During nighttime the noise levels measured at the boundary of the building
shall be restricted to the permissible levels to comply with the prevalent regulations.

(xxxix)Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Parking should be fully internalized and no
public space should be utilized.

(x)  Opaque wall should meet prescriptive requirement as per Energy Conservation
Building Code, which is proposed to be mandatory for all air-conditioned spaces
while it is aspirational for non-air-conditioned spaces by use of appropriate thermal
insulation material to fulfiil requirement

{x1i)  The building should have adequate distance between them to allow movement of
fresh air and passage of natural light, air and ventilation

{(xlii) Regular supervision of the above and other measures for monitoring should be in
place all through the construction phase, so as to avoid disturbance to the
surroundings.

(xlii}} Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
has been started without obtaining environmental clearance.

(xliv) Six monthly monitoring reports should be submitted to the Department and MPCB.

(xlv) A complete set of all the documents submitted to Department shouid be forwarded to
the MPCB

(xlvi) In the case of any change(s) in the scope of the project, the project would require a
fresh appraisal by this Department.

(xlvii) A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

{xIviii) Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be inctuded as part
of the project cost. The funds earmarked for the environment protection measures
shall not be diverted for other purposes and year-wise expenditure should reported to
the MPCB & this department.

{xlix) The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing
that the project has been accorded environmental clearance and copies of clearance
letter are available with the Maharashtra Pollution Control Board and may also be
seen at Website at http://ec.maharashtra.gov. in.

(1) Project management should submit half yearly compliance reports in respect of the

stipulated prior environment clearance terms and conditions in hard & soft copies to

the MPCB & this department, on 1% June & 1 December of each calendar year.
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A copy of the clearance letter shall be sent by proponent to the concefned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if
any, were received while processing the proposal. The clearance letter shall also be
put on the website of the Company by the proponent.

)  The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. SO;, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in the public domain.

i) The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCRB and the SPCB.

(liv)  The environmental statement for each financial year ending 31% March in Form-V as

is mandated to be submitted by the project proponent to the concerned State Poltution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.

The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project
proponent has not violated any environmental laws in the past and whatever decision
under EP Act or of the Hon’ble court will be binding on the project proponent. Hence this
clearance does not give immunity to the project proponent in the case filed against him, if
any or action initiated under EP Act.

. In case of submission of false document and non compliance of stipulated conditions,

Authority/ Environment Department will revoke or suspend the Environmental Clearance
without any intimation and initiate appropriate legal action under Environmental
Protection Act, 1986.

The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the
department or for that matter, for any other administrative reason.

Validity of Environment Clearance: The environmental clearance accorded shall be
valid for a period of 5 years.

In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the
adequacy of the condition(s) imposed and to incorporate additional environmental
protection measures required, if any.

The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981,
the Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes
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(Management and Handling ) Rules, 1989 and its amendments, the public Liability
Insurance Act, 1991 and its amendments.

10. Any appeal against this environmental clearance shall lie with the National Green
Tribunal , Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli — 110 022, if preferred,
within 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

/PR

(Valsa TNAT Singhy v
Secretary, Environment
department & MS, SEIAA

Copy to:
1. Shri. P.M.A Hakeem, IAS (Retd.), Chairman, SEJIAA, ‘Jugnu’ Kottaram Road,
Calicut- 673 006 Kerla.

2. Dx. S. Devotta, Chairman, SEAC, T2/302 Sky City, Vanagaram —Ambattur Road,
Chennai — 600 095

3. Additional Secretary, MOEF, ‘Paryavaran Bhawan’ CGO Complex, Lodhi Road,
New Dethi — 110510

4. Member Secretary, Maharashtra Pollution Control Board, with request to display a
copy of the clearance.

5. The CCF, Regional Office, Ministry of Environment and Forest (Regional Office,
Western Region, Kendriya Paryavaran Bhavan, Link Road No- 3, E-§, Ravi-Shankar
Nagar, Bhopal- 462 016). (MP).

6. Regional Office, MPCB, Punc.

7. Collector, Pune.

8. Commissioner, Pune Municipal Corporation, Pune.

9. IA- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Delhi-110003.

10. Director (TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.

11. Select file (TC-3).
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Annexure lll
CEriiLr cissocToatees

101, TEJOVALAY, CTS. NO. 1187/19, GHOLE ROAD, SHIVAJI NAGAR,
PUNE - 411 J05. E-mail : ankurassociates@gmail.com :
TEL.: 020 - 5604 2500 / 6604 2801 / 6604 2802 i

DATE: 17/01/2022.
CERTIFICATE

{TO WHOM SO EVER IT MAY CONCERN)

This is to state that the Project “ROHAN KRITIKA” situated at S. no. 117A/1, 117B, E. P. No.
538/A, at Parvati, Sinhgad Road, Pune. The Client have constructed Residential buildings as per
approved building plan by Pune Muncipal Corporation, Pure vide Commencement Certificate No.
1119/18 dated 19/07/2018.

Considering the project been completed in all aspects.

We hereby state that the Rohan Builders & Developers Pvt. Ltd. Have utilized all the Available FSI
for the above mention project & as on date no FSIis balance on the said Land.

Details of the project areas are as below:

Area of Plot: 30421.78 Sg. Mitr.

Total Permissible Built up area: 38161.68 Sg. Mtr.

Total Proposed Built up area  : 38155.70 Sq. Mtr.

This is issued without prejudice and to the best of my knowledge.
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MAHARASHATRA POLLUTION CONTROL BOARD

Phone : 24020781 /24010437

wmcm Kalpataru Point, 2™ 3" & 4" Floor, |
- Opp. Cineplanet, Near Sion Circle,
Sion (E), Mumbai-400022.

Fax 1 24024068 / 24044532

Email : mpcb@vsnl.net

Visit At : http:/mpcb.gov.in

EIC No: PN-17010-13 j
Infrastructure Project/Orange/LSI
Consent No. MPCB/ROHQ/Pune /CE/CC/ 3 560 Date20/11/2013

Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Aet. 1981 and Authorization / Renewal of Authorization under
Rule 5 of the Hazardous Wastes (Management, Handling-&:'Tfansboundry
Movement) Rules 2008

CONSENT is hereby granted to,

M/s. Rohan Builders & Developers Pvt. Ltd,
S.No: 117A/1 & B, Parvati,
Sinhgad road, Pune- 411009.

located in the area declared under the provisions of the Water Act, Air act and
Authorization under the provisions of HW(M&H) Rules and amendments thereto
subject to the provisions of the Act aud.the Rules and the Orders that may be made
further and subject to the following terms and conditions:

I The Consent to Establish is valid up to Commissioning of the Project or
5 years whichever is earlier.

For development of land/ plot as new construction activities for construction of
Residnetial Project named as M/s. Rohan Builders & Developers Pvi. Ltd at
S.No: 117A/1 & B; Parvati, Sinhgad road, Pune- 411009 on Tota! Plot Area
of 30,421.78 Sq.mtrs and Total Construction BUA of 82,581.07 Sg.mér
including utilities as per construction commencement certificate issued by local
body.

2.  CONDITIONS UNDER WATER ACT:

(1) The daily quantity of sewage effluent from construction project shall not exceed 252
M3,

I (11) Sewage Effluent Treatment: The applicant shall provide comprehensive treatment

system as is warranted with reference to influent quality and operate and maintain

the same continuously so as to achieve the quality of treated effluent to the following

standards.

SRO Punef/i0y] /8R73901H)
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i pH 1 Not to exceed 6.5 to 9.0

2 Suspended Solids Not to exceed 100 mg/l.

3 BOD 3 Days 27 degree C Not to exceed 100 mg/l.

4 Fecal Coliform Not to exceed 500/100/1 mg/l.
5 Residual Chlorine Not to exceed 01 mg/l.

6 Detergent Not to exceed 01 mg/l.

7 | Floating matters Not to exceed 10 mg/l

8 COD Not to exceed 250 mg/l

(i)  Sewage Effluent Disposal: The treated domestic effluent shall be 80% recycled and
reused for flushing, fire fighting and gardening and remaining shall be discharged to
Municipal sewer. In no case, effluent shall find its way to any water body
directly/indirectly at any time.

[The project proponent authorities should opt environmental “friendly
technologies like ozonation, UV treatment ete by replacing chlotination]

(iv) Non-Hazardous Solid Wastes:

Sr. Type of Segregated | Quantity | Treatment | Dispesal
No solid waste Kg/D o
i Bio —Degradable 571 Treated in» | Use as Manure
Waste Organic
Waste
Converter
2 Non- Bio —Degradable | 370 0 Send to Authorized party.
Waste
3. STP Sludge 38 ' Use as Manure

3. Other Conditions (during Construction Phase):
1. All activities shall be in yesonance with the provisions of Indian Forest Act,

1927 (16 of 1927), Forest(Uonservation) Act, 1980 (69 of 1980) and Wildlife

(Protection) Act, 1972 (53 of 1972), and special notification published for

area wherever applicable and all the Environmental Statutes and

Instruments. ;

This Consent to“Establish is issued only for New Construction/Developing

Construction Project purposes.

3. No quarrying-activities shall be commenced in the area unless appropriate
permissions” are obtained for a limited quarrying material required for
consStruction of local residential housing and traditional road maintenance

“work, provided that such quarrying is not done on Forest Lands and the
“material is not exported to the outside area.

4. ‘There shall be no felling of trees whether on Forest, Government, Revenue J
or Private lands except as per prevailing Rules,

5. Extraction of Groundwater for the project shall require prior permission of
the State Ground Water Authority or other relevant authorities, as
applicable.

6. Near the activities that are related to water (like activity of water parks,

water sports) and/or in the vicinity of lake, Dissolved Oxygen shall not be

less than 5 mg/liter. ]

In order to ensure that the water from this project do not enter into outside

environment, the nallas crossing the township/complex premises, shall be

lined, covered and made water tight by the applicant within the premises
with intermittent inspection of chambers following good engineering
practices as per the regulations of local body.

8. The Applicant shall prepare management plan for water harvesting, roof-
water reclamation, water/storm water conservation and implemeyhé';s'm\

A

1o
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before handling over of complex for occupation. Y O\\\\
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9. Applicant shall provide fixtures for showers, toilet, flushing and drinking
should be of low flow either by use of aerators or pressure reducing devices
or sensor based control.

10. The Applicant shall draw plans for the segregation of solid wastes into
biodegradable and non-biodegradable components. The biodegradable
material shall be recycled through scientific in-house composting (i.e vermi-
composting facility within premises) with the approval of local body. The
proper demarked area shall be identified for collection & storage of MSW
properly which, shall be finally disposed off at approved Municipal Solid
Waste landfill site of local body environmentally acceptable location and
method. It is clarified that the term solid waste includes domestic,
commercial, and garden wastes, but does not include hazardous and bio-
medical wastes. The activities of bio-composting and engineered landfill
shall be as per the Municipal Solid Waste (M&H) Rules, 2000

11. Applicant shall be responsible to take adequate precautionary measures as
detailed in this consent. . §

12. The applicant/generator shall be responsible for safe and scientifie.collection.
transportation, treatment and disposal of Bio-Medical Waste 'as per the
provisions made under the Bio-Medical Waste (Management & Handling)
Rules, 1998. Any activity as defined under BMW (M & H) Rules has to
obtain a separate Authorization from Maharashtra Pollution Control Board.

13. For disinfections of waste water ultra violet radiation shall be used in place
of chlorination.

14. Vehicles hired for construction activities sheuld be operated only during non
peak hours. )

15. Ready mixed concrete used in building censtruction should apply separately
for consent from the Board. o

16. Applicant, during the construction stage shall provide

a. Septic tank and soak pit-of adequate capacity for the domestic
effluent generated due toworkers residing at site.

b. Proper loading and unloading of construction material, excavated
material and its proper disposal as per MSW (M&H) Rules 2000.

c. Cutting of trees is'not permitted, however in unavoida ble conditions
necessary-permission from the local body shall be obtained.

d. Green-belt of 33% of the open space shall be developed.

17. E-Waste shall be disposed to authorized re processor.

4. The applicant shall comply with the provisions of the Water (Prevention
& Control of Pollution) Cess Act, 1977 (to be referred as Cess Act) and
amendment Rules, 2003 there under,

The daily water consumption for the following categories is as under:

(1) “Domestic 298.00 CMD
(i) Water gets Polluted &

Pollutants are Biodegradable ... .. CMD
(111) Water gets Polluted, Pollutants

are not Biodegradable & Toxic ... .. CMD
(iv) Industrial Cooling, spraying ... .. CMD

The applicant shall regularly submit to the Board the returns of water
consumption in the prescribed form and pay the Cess as specified under
Section 3 of the said Act.

5. CONDITIONS UNDER AIR (Prevention & Control of Pollution) ACT,
1981:
(i) The Applicant may install 2-no of diesel generating sets (DG Sets), of capacity
(160 KVA each ) shall be equipped with comprehensive control system as 173,\‘:;““‘**
warranted with reference to generations of emissions and operate” and- — .?\"

SR Punerd 04 /88730000




maintain the same continuously so as to achieve the level of pollutants to the
following standards:
a. Standards for Emissions of Air Pollutants:
(i) SPM/TPM Not to exceed 150 mg/Nm3
(11) SO2 (DG Set) Not to exceed -- Kg/day
(ii) The following measures shall be taken:
a. Adequate mitigation measures shall be taken to control emissions of
S02, NOx, SPM, and RSPM.
b. Applicant shall achieve following Ambient Air Quality standards.

115 SPM Not to Exceed (Annual Average) 140 pg/ m3
Not to Exceed (24 hours) 200 pg/m3
2. S02 Not to Exceed (Annual Average) 60 ng/ m3
Not to Exceed (24 hours) 80 pg/ m3
3. NOx Not to Exceed (Annual Average) 60 g/ m3
Not to Exceed (24 hours) 80 ng/ m3

4, RSPM Not to Exceed (Annual Average) 60 ng/ m3
Not to Exceed (24 hours) 100  pg/ m3

(iii) The applicant shall observe the following fuel pattern:-

Type Of Fuel Quantity
1. Diesel 38 Liters /hrs
(iv) The applicant shall erect the chimney(s) of the following
specifications:-

Height above the roof of
building in which it is

installed

(v) Conditions for D.G. Set

1. Noise from the D.G. Set should be controlled by providing an
acoustic enclosure or by treating the room acoustically.

2. Industry should provide acoustic enclosure for control of noise. The
acoustic enclosure/ acoustic treatment of the room should be designed
for minimum 25 dB (A) insertion loss or for meeting the ambient noise
standards, whichever is on higher side. A suitable exhaust muffler
with “insertion loss of 25 dB (A) shall also be provided. The
measurement of insertion loss will be done at different points at 0.5
‘meters from acoustic enclosure/room and then average.

3., The industyy shall take adequate measures for control of noise
levels from its own sources within the premises in respect of noise to
less than 75 dB(A) during day time and 70 dB(A) during the night
time. Day time is reckoned between 6 a.m. to 10 p.m and night time is
reckoned between 10 p.m to 6 a.m.

4. Industry should make efforts to bring down noise level due to DG set,
outside industrial premises, within ambient noise requirements by
proper sitting and control measures.

5. Installation of DG Set must be strictly in compliance with
recommendations of DG Set manufacturer.

6. A proper routine and preventive maintenance procedure for DG set
should be set and followed in consultation with the DG manufacturer
which would help to prevent noise levels of DG set from deteriorating
with use.

D.G. Set shall be operated only in case of power failure.
8. The applicant should not cause any nuisance in the surrounding _a

-]

due to operation of D.G. %t #Lolutiog
(vi) Other Conditions: /z- “/' O
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a) The applicant shall provide ports in the chimney/(s) and facilities such as
ladder, platform etc. for monitoring the air emissions and the same shall
be open for inspection to/and for use of the Board's Staff. The chimney(s)
vents attached to various sources of emission shall be designated by
numbers such as S-1, S-2, ete. and these shall be painted/ displayed to
facilitate identification.

b) Water spraying shall be done on ground to avoid fugitive emissions.

¢) Construction material shall be carried in enclosed vehicles during
construction activities.

(vii) Conditions for Utilities like Kitchen, Eating Places ete:

1. The kitchen shall be provided with exhaust system chimney with oil
catcher connected to chimney through ducting.

2. The toilet shall be provided with exhaust system connected to chimney
through ducting.

3. The air conditioner shall be vibration proof and the noise:shall not
exceed 68 dB (A). :

4. The exhaust hot air from A.C. shall be attached to Chimney. at least 5
mtrs. higher than the nearest tallest building throtigh' ducting and
shall discharge into open air in such way that no nuisanece is caused to
neighbors.

(viii) The Applicant shall take adequate measures for control.of noise levels from
its own sources within the complex (residential.cum Commercial) in
respect of noise to less than 55 dB(A) duringsday. time and 45 dB(A) during
the night time. Daytime is reckoned as between 6 a.m. to 10 p.m. and
Nighttime is reckoned between 10 p.m. to 6 a.m.

(ix) Construction equipments generating noise of less than 65/90 db(A) are
permitted.

(x)  No construction work is permitted during nighttime.

6. CONDITIONS UNDER HAZARDOUS WASTE (MANAGEMENT, HANDLING
& TRANSBOUNDRY MOVEMENT) RULES, 2008:

r

SI. pone Of Waste Quantity UOM Disposal

No.

5.1, Used Oil Send authorized
= recycler

7. The applicant shall certify that the bricks used in construction are manufactured
using the.ash from Thermal Power stations if it is within a radius of 100 km. from
Thermal Power Plant and submit the names of bricks manufacturer. The applicant
shall use.fly ash based material/products as per the provisions of fly ash
Notification of 14.09.1999 and as amended on 27.08.2003.

8. The applicant shall adopt environment friendly technology in development of the
project.

9. The applicant shall take the proper remediation measures to ensure that the
ground water and soil contamination is prevented and follow due diligence at the
construction stage.

16. Energy conservation measures like installation of solar panels for lighting the area
outside the building should be integrated part of the project design.

11. The applicant shall use fly ash based material/products as per the provisions of
fly ash Notification of 14.09.1999 and as amended on 27.08.2003.

12. This Board reserves the right to amend or add any conditions in this consent=
the same shall be binding on the Applicant. // s \,\utlg?,\
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18. The applicant shall provide Environmenta! friendly road transportation by
adopting mechanical type closed trucks for transportation of minerals & metals /
construction debris with effect from 1/04/2012.

14. The applicant shall obtain Consent to Operate from Maharashtra
Pollution Control Board before commissioning of the project.

15. The applicant shall submit Bank Guarantee of Rs. 10 Lakhs for
compliance of consent conditions at Regional Office, MPCB, Pune
within 15-days.

16. The applicant shall comply with conditions stipulated in
Environmental Clearance granted by the SEAC Environment
Department Govt. of Maharashtra Vide no: SEAC 2012/CR-76/TC-2
dated: 03/05/2013.

17. This is issued pursuant to the decision of Consent Committee of the
Board in its meeting held on 15 October , 2013.

18. This consent to establish is issued after submission of approved plan
from local body ( Architect Certified) showing loeation of STP and
MSW plant and distance from river as per policy decision taken in
RRZ committee meeting held on 06/07/2013.

19. The Capital investment of the Project is Rs. 291.42 Cr.

20. This is issued as per office note approved by the Member Secretar
Board dated: 11/11/2013.

To,

M/s. Rohan Builders & Developers Pvt. Ltd,
S.No: 117A/1& B, Parvati,

Sinhgad read. Pune-411009.

Copy to-

i Regional" Officer, MPCB, Pune - He is directed to obtain neccessary Bank
Guarantee from the applicant and ensure compliance of consent conditions

2. Sub Regional officer- Pune -1, MPCB, Mumbai.

35 Chief Accounts Officer, Mumbai, MPCB.

Received consent fee of:-

Sr. No. Amount Date Drawn On

T L s S S,

5,82.940.00 026235 05/02/2013 | Janta Sahakari Bank Ltd

4, Cess Branch, MPCB, Mumbai. 5. Master file.

SRO Punes1704 /88739000 4
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MAHARASHTRA POLL!I_TION CONTROL BOARD

Phone : 4010437/4020781 53, Kalpataru Point, 3rd & 4th floor, Sion- Matunga
/4037124/4035273 g Scheme Road No. 8, Opp. Cine Planet Cinema, Near
Fax I 24044532/4024068 /4023516 Sion Circle, Sion (E),

Email : rohg@mpcb.gov.in Mumbai - 400022

Visit At : http:/mpcb.gov.in

Infrastructure /LSI Gl (2//6 d?o (5
Consent order No: Format1.0/BO/RO-HQ/ '; 65 099 L’ 9—3 Date- /04/2617

To,

M/s. Rohan Builders & Developers “Rohan Kritika”,
S. no. 117A/1 and B at Parvati, Sinhgad Road,

Dist-Pune. \
Subject: Consent to Operate (part) for Residential Building Project "i!;‘ “Red
Category. ~\

Ref : S a\Y;

1. Consent to Establish obtained vide no. MPCBHQ/ROI!&Q/ByngeIOEICCI9560
dated 20.11.2013. \N

2. Environmental Clearance obtained vide no. SEAC-Z__O{ZICR.76/’I‘C2 dated
3.5.2013. W\ W

3. Minutes of Consent Committee meeting held on 22/031.26}"‘!7;“
S
Your application MPCB-CONSENT-0000014265 Dated: '§/19I2016

For: Consent to Operate (part) for Residential Building project

under Section 26 of the Water (Prevention & an;i‘o}_ of Pollution) Act, 1974 & under
Section 21 of the Air ( Control of Pollution) Act, 1981, Authorization under Rule 5 of
the Hazardous and Other Wastes (M & TM). Rules, 2016 and Municipal Solid Waste
(Management & Handling )Rule, 2000 _is considered and the consent is hereby
granted subject to the following terms_and conditions and as detailed in the
schedule I, I, I1I & IV annexed to this order:

1. The consent to operate is grapt‘e"d for a period up to 31.1.2018.

2. The capital investment-.ﬂo’f the (part) project is Rs. 200 Crs. (As per C.A.
Certificate submitted\by ‘project proponent, whereas total CI of the whole
: A .
project is Rs. 291.42 crs.as'per C to E)

P

3. The Consent to\fgl';g‘rate (part) is valid for Residential Building Project
developed by‘,l!ﬁg.?tgohan Builders & Developers named as “Rohan Kritika”, at
S. no. 11741}1;"8(1*1(1‘8 at Parvati, Sinhgad Road, Dist-Pune on total plot area of
30421.78"$g’. Mtrs and construction completed built up area of 61,142.23 Sq.Mtrs
out ofi";'-‘tg_\él, ‘BUA of 82581.07sq.m. including utilities and services as per
occupaney certificate issued by local body.

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr. | Description Permitted quantity | Standards to Disposal

No. of discharge (CMD) | be achieved

1. Trade effluent NIL NA NA

2. Domestic effluent | 170.70 As per 60% should be reused &
Schedule -1 | recycled and remaining

should be discharged in
h’ municipal sewer
UAN No.0000014265 M/s. Rohan Builders and Developers P. Ltd. Page 1 of 6
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5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr. Description of stack/ Capacity Number Of Standards to be
No. source Stack achieved

As Per Schedule -IT

6. Conditions under Solid Waste Management Rules, 2016:

ﬁ: Type Of Waste | Quantity & UoM | Treatment Disposal

1 Bio-degradable | 646 Kg/Day OwWC Used as Manure

2 Non- - Segregate and Hand over to Local
biodegradable Body for recycling

3 STP Sludge Kg/Day -- Used as Manure

7. Conditions under Hazardous and Other Wastes (M & ™) Rules, 2016 for
treatment and disposal of hazardous waste: NII,. ’

8. The Board reserves the right to review, amend, suspend, revoke etc. this
consent and the same should be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities, \

10. Project Proponent shall comply the Construction “and Demolition Waste
Management Rules, 2016 which is notified by Ministry.of Environment, Forest
and Climate Change dtd.29/03/2016. \ W

11. Project Proponent shall comply with the “~conditions stipulated in
Environmental Clearance granted by GoM. vide SEAC-2012/CR.76/TC2 dated
3.5.2013. '

12. PP shall submit an affidavit in Board's prescribed format within 15 days
regarding the compliance of conditions of EC and C to O.

13.In case the project is not completed within validity period of EC, PP shall not
carry out construction work without revalidation of EC and CtoE.

For and behalf of the
Maharashtra (gff ation Control Board

MemberSecretary

DD Date
12.10.2016

Transaction No.
TXN1610000919

Copy to:
1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune-I.-- They are
directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB, Mumbai.
3. CCICAC desk- for record & website updation purposes.

UAN No.0000014265 M/s. Rohan Builders and Developers P. Ltd. Page 2 of 6
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Schedule-1

Terms & conditions for compliance of Water Pollution Control:

D

2)

3)

4)

A] As per your application, you have provided Sewage Treatment Plant (STP) with
the design capacity of 220 CMD.

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so
as to achieve the following standards prescribed by the Board or under EP Act, 1986
and Rules made there under from time to time, whichever is stringent.

r No. !Parameters 1Standatds prescribed by
Board

Limiting Concentration in
mg/l, except for PH ﬁé

01 OD (3 days 270C) |10 Vo
02  [Suspended Solids 50 N\ 5 \s\%
03 |cOD 100 e

\ v

C) The treated effluent shall be 60% recycled for secondd r\\;i’poses such as toilet
flushing, air conditioning, firefighting, on land for ga;%gng etc and remaining shall
be discharged in to the municipal sewerage system. "\

D] Project proponent shall operate STP for ﬁ{é yeﬁlg\s\ from the date of obtaining
occupation certificate. \;‘v’

The Board reserves its rights to review plans;gﬁg?&iﬁcations or other data relating to

plant setup for the treatment of waterworks bfo:\ﬂl purification thereof & the system for

the disposal of sewage or trade efﬂuent'&fiﬁ.&onnection with the grant of any consent
conditions. The Applicant should obtain prior consent of the Board to take steps to
establish the unit or establish an;?v“ﬁ-egtﬁj;ent and disposal system or and extension or

addition thereto _m A\

4:“"".31 \ .‘3

Project Proponent shall rd"(’ide online monitoring systems for BOD & SS

within 3 months. %

The industry shoulti\@;% replacement of pollution control system or its parts after
expiry of its exp z as defined by manufacturer so as to ensure the compliance of
standards and sefetppﬁhe operation thereof.

-\ W

N\ ; 7o 3
In case, the a%oonsumptmn of the project is not covered under the water consumption
t

of local \}n. at situation, the project proponent should submit the CESS Returns in
the p bed format given under the provision of Water (Prevention & Control of
Polluti ss Act, 1977 and Rules made there under for various category of water
consumption.

In case the water consumption is duly assessed under the quantity of water
consumption of local body, the project proponent should submit certificate to that effect
from the concern local body with the request not to assess CESS on their water
consumption, being already assessed on the water consumption of local body.

Sr. Purpose for water consumed Water consumption
no. quantity (CMD)
1. Domestic purpose () 189.67

UAN No.0000014265 M/s. Rohan Builders and Developers P. Ltd. Page 3 of 6
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Schedule-I1

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have installed the Air pollution control
(APC)system and also erected following stack (s) and to observe the
following fuel pattern-

Stack APC Type Quantity UOM S SO:

Attached To System Of Fuel

1 DG Set Acoustic 6% Diesel/ | 30 Lit/Hr =
( 620 KVA) | enclosure HSD

* Above roof of the building in which it is installed.

2. The applicant should operate and maintain above men‘tioﬁed,jdir pollution
control system, so as to achieve the level of pollutants ‘to the following
standards.

| Particulate matter | Not to exceed | 150 mg/Nm?; il

3. The Applicant should obtain necessary prior permission for providing additional
control equipment with necessary specifications and operation thereof or alteration or
replacement alteration well before its life<comié«to.an end or erection of new pollution
control equipment. A .

The Board reserves its rights to vary all'or any of the condition in the consent, if due
to any technological improvement or 6therwise such variation (including the change
of any control equipment, other.in Whole or in payt is necessary).

UAN No.0000014265 M/s. Rohan Builders and Developers P, Ltd. Page 4 of 6
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Schedule-I11
Details of Bank Guarantees

Sr. | Consent Amt of Submission | Purpose of BG Compliance | Validity
No. | (C to BG Period Period Date

E/O/R) Imposed
1 Consent to | Rs. 15 Days Towards O & M of |Continuous 31.5.2018

Operate 20 lakh pollution control

(part) system._

UAN No.0000014265 M/s. Rohan Builders and Developers P, Ltd. Page 5 of 6




221

3)

4)

5)

6)

8)

9)

10)

Schedule-1V

Waste (Management) Rules, 20186.

Drainage system should be provided for collection of sewage effluents. Terminal manholes
should be provided at the end of the collection system with arrangement for measuring the
flow. No sewage should be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage should find its way other than in designed and provided collection

Vehicles hired for bringing construction material to the site should be in ndition
and should conform to applicable air and noise emission standards and sh perated
only during non-peak hours,

Conditions for D.G. Set Q‘,

a) Noise from the D.G. Set should be controlled by providing anacoustic enclosure or
by treating the room acoustically. o\

b) Industry should provide acoustic enclosure for co L ot noise. The acoustic
enclosure/ acoustic treatment of the room should be'designed for minimum 25 dB
(A) insertion loss or for meeting the ambient riois ds, whichever is on
higher side. A suitable exhaust muffler with{risértion loss of 25 dB (A) should
also be provided. The measurement of ins{ loss will be done at different
points at 0.5 meters from acoustic enclosure/ and then average,

¢) The industry should take adquatg’u\ easures for control of noise levels from
its own sources within the premises, in respect of noise to less than 55 dB(A)
during day time and 45 dB(A).during the night time. Day time is reckoned
between 6 a.m. to 10 p.m ana»‘gigh;}ime is reckoned between 10 p.m to 6 a.m.

d) Industry should make efforts ‘to'bring down noise level due to DG set, outside
industrial premises, bient noise requirements by Proper sitting and
control measures.

e) A proper routine aﬁ%;ventive maintenance procedure for DG set should be set
and followed in‘% tion with the DG manufacturer which would help to
prevent noise ) vels'of DG set from deteriorating with use.

f) D.G. Set sh Bperated only in case of power failure,

@5 guld not cause any nuisance in the surrounding area due to

.G, Set.

h) Th nt should comply with the notification of MoEF dated 17.05.2002

ding noise limit for generator sets run with diesel.

Soly A The applicant should provide onsite municipal solid waste processing
syste ould comply with Solid Waste Management Rules, 2016 & E-Waste (M) Rules,

The applicant shall make an application for renewal of the consent at least 60
days before the date of expiry of the consent.

UAN No.0000014265 M/s. Rohan Builders and Developers P. Lid. Page 6 of 6
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MAHARASHTRA POLLUTION CON TROL BROARD

Visit At http//mpeb.gov.in

Phone : 4010437/4020781 | Kalpataru Point, 3rd & gy, floor, Sion. Matunga
: /4037124/4035273 ¢ Scheme Road No. 8, Omp. Cine Planet Cinema,

Fax ¢ 24044532/4024068 /4023516 Near Sion Circle, Sion ),

Exmail : rohg@mpch.gov.in Mumbai - 400 022

Consent order No: Format 1.0/BO/RO-HQ/CR/CC- (90160 | NE __‘:-i_);te_ 25 /61 /2019

To,

M/s. Rohan Builders & Developers “Rohan Kritika”
Sr. No. 117A/1 and B, Parvati, Sinhagad Road,
Near Vibgyor School, Sus, Dist: Pune.

Subject: Amalgamation of Renewal of Consent to Operate ( Part-I)
First Operate in Red category for Residential Project.

o
&
¥

ﬂx@_
Ref: 1. C to B obtained vide no. MPCBHQ&%OHQ{'Pune/OEfCCIBQGQg& iﬁ}ﬁ;l 1/2013.
2. C to O (Part) obtained vide no. Format I.OIBOIRO—HQI(ﬁj’g;%QEb(jM?s
dtd. 12/05/2017 A Y
3. Environmental Clearance obtained vide no. SEAC-ZQ‘I*@IG.R.?G}TC.Q
dated 08/05/2013. o Sud
4. Minutes of Consent Committee meeting held ,?ffié;{slzfzmﬁ
b

Your application: UAN No MPCB-CONSENT-0000041387 Date:- 29/0 1/2018 &
UAN No: MPCB-CONSENT-0000041890 Date:. 03/0=2/2018,
For: Consent to Operate (Part) for Building!(V struction Project

under Section 26 of the Water (Prevehgfﬁ% ‘i‘,‘ontro] of Polluticn) Act, 1974 &
ions &

under Section 21 of the Ajr (Preveng “Control of Pollution) Act, 1981 and
Authorization under Rule 5 of th%_ dous and Otheyr Wastes (M & T M) Rules
2016 is considered and the consent’ h%h by granted subject to the Following terms
and conditions and as detaile lgﬁtﬁ?}c edule I, IT, I1I & IV annexed to this order:

1. The amalgamated renewal
31/01/2018 up to 31/01/20

2.4 b,& i
2. The capital inve% hent-of the project is Rs. 288.21 Crs. (As per CA certificate
submitted by t};péﬁrfjeﬁt proponent).
W A

Lk

The Consent to, Qﬁﬁ'ate is valid for Residential Project develo ped by Ms.
Enternations “‘Bi’i}éch Park Ltd, named as M/s, Rohan Builders & Developers
““Roha 1 .!;%é” Sr. No. 117A/1 and B, Parvati, Sinhagad Road, Near
Vibgyor: ¢hool, Sus, Dist: Pune on total plot area of 80421.78 $q. m&rs, and total
built up area 82581.07 Sq. mtrs including utilities and services as pe » occupancy
t:ertiﬁcak issued by local body.

8. _ Conditions under Water (P&CP), 1974 Act for dischat{*_ge;of effluent:
D

Sr. [ Description Permitted Standards to isposal
no. quantity of be achieved
discharge
(CMD) e
1. Trade effluent | NIIL, NA NA ol
2. Domestic 285.69 CMD [ As per 60% shall be reused &
effluent Schedule -1 and remaining
1 o W%, discharged in
e NN ewer,
| ; i . )&
e\ gy

7 \
5 7 '\_\ \"
MPCB-CecsENT-000004 1 890 & 41394, M/s. Rohan Builders & Developers Pyt, Ltd, ] \\‘4’% _‘-;___._.-Jﬁﬁ‘ / Page 1 of 6
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4, Conditions under Air (P& CP) Act, 1981 for air emission_g\_:_
Sr. no. | Description of stack / Number of Stamdards to be
source Stack aChNeved
1. DG set (620 KVA) 1 As pewer Schedule —I1
2 DG set (2 x 250 KVA) 1 AS peer Schedule —11
5. [_Conditions under Solid Waste Management Rules, 2016:
Treat t i
Sr. no.| Type Of Waste Quantity SR Dispasal
& Biodegradable 798 kglday oOw(C Use as Manure
2. Non-Biodegradable 118 kg/day | Segregation By Sale
6. Condition Under Hazardous and Other Wastes (Manageh;ent and
Transboundry Movement) Rules 2016: NA ﬁ%’“”%
%iﬂﬁ"
7.  The Board reserves the right to review, amend, suspend ¢ eic. this

consent and the same shal be binding on the industry,

8.  This consent should not be construed as exemption fr‘@h\%
NOC/permission from any other Government authm;%t g{%

R

9. Project Proponent shall comply with the,*t:_i:“m itionss stipulated in
Environmental Clearance granted vide no. %‘E-2212IC_R.76!TC-2 dated
{;n@

03/05/2013.

10. Project Proponent shall submit an aﬁ{i‘iﬁi&\{it in Board's pr-escribed format

within 15 days regarding the comp'l!ig ._&"% of conditions of E«C/CRZ s i
and C to O. } aﬁa“nﬁ

L N
11. Project Proponent shall subg}‘it}'ﬁ%sm%f Rs. 10.00 lacs within ®5 days from the
issuance of Consent for ait_ﬁ?i‘%upto 31/05/2020 towards th e compliance of
Consent Conditions. o

ira m, 1A8)

N Member Secmretary

Sr. Date

1. Yy TXN1802000133 01/02/2018

2 25,000/- TXN1802002575 21/02/2018

3 5,76,420/- TXN1901000675 07/01/2019

4 1,25,000/- LSBI6065279028 17/02/2018

Copy to

1. Regional Officer - Pune and Sub-Regional Officer-Pune-II, IMPCB— They are

directed to ensure the compliance of the consent conditions. The Bank Guarantee
of Rs. 10 lakh as prescribed in previous Consent to Operate, if submit€ed by the PP, shall
be released and fresh BG as pre schedule III of this consent shall be obtained.

2. Chief Accounts Officer, MPCB, Mumbai.

3. CC/CAC desk- for record & website updation purpose.

Page 2 of 6
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Schedule-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your consent application, you have provided the sewage treatment
system with the design capacity of 265 CMD.

B] The Applicant shall operate the sewage treatment system to treat the sewage
so as to achieve the following standards/ prescribed under EP Act, 1986 and Rules
made there under from time to time, whichever is stringent,.

1 Suspended Solids Not to exceed 50 mg_ﬂ_
2 | BOD 3 Days 27 degree C Not to exceed 10 mg/l.
3 |COD Not to exceed 100 mg/l. %

C] The treated domestic effluent shall be 60% recycled and reused for ﬂushi:fé%éﬁghting
and cooling of Air conditioners etc. The remaining shall be discharged 'in%. fhikingl sewer/
utilized on land for gardening after conforming to above standards. m shall affix the
separate meter for insurance of 80% recycling of treated sewage and Kegputhe records of the
same. In no case effluent shall find its way to any water body directly#/indirectly at any
time, .

2) PP shall achieve the treated domestic effluent §t§n§‘ar Rt
BOD- 10 mg/lit within 6 months time %

AP

3) Project Proponent should regularly and u Y. operate and maintain the
online monitoring systems installed for B & flow.

' specifications or other data relating to
A for the purification thereof & the system
fflient or in connection with the grant of any
all'obtain prior consent of the Board to take steps
treatment and disposal system or an extension or

4) The Board reserves its rights to review
plant setup for the treatment of y
for the disposal of sewage or tra
consent conditions. The Applj
to establish the unit or esta
addition thereto.

5) The firm shall en epl ement of pollution control system or its parts after expiry
of its expected life.  "defined by manufacturer so as to ensure the compliance of
standards and safety 9 I'the operation thereof.

& P
6) In case, tbg:%%gt%r consumption of the project is not covered under the water

consumptis 1 @iiiccal body, in that situation, the Project proponent shail submit the
CESS Returr

ns in the prescribed format given under the provision of Water
- Control of Pollution) Cess Act, 1977 and Rules made there under for
ategory of water consumption.

In case the water consumption is duly assessed under the quantity of water
consumption of local body, the project proponent shall submit certificate to that effect
from the concern local body with the request not to assess CESS on their water
consumption, being already assessed on the water consumption of local body.

Sr. | Purpose for water consumed Water consumption
no. quantity (CMD)
n Domestic purpose 261.89

MPCB-CONSENT-0000041890 & 41394, M/s. Rohan Builders & Developers Pvi. Lid.

7 The firm shall provide Specific Water Pollution con
EP Act, 1986 and rule made there under from time to time/
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Schedule-II

Terms & conditions for compliance of Air Pollution Control:

1, As per your application, you have erected following stack (s) and to
observe the following fuel pattern-

Stack Height Type

Attached in Mtrs. Fuel
To
D@ set

(620 KvA)

HSD/
Diesel

Acoustic
Eneclosure

02 | DG set Acoustic 3.0 Diesel 30 Kg/Hr
(2 Nos.) Enclosure
(250 KVA)

*D.G. Set shall be operated only in case of power failure,

L

2. The applicant shall operate and maintain above Q‘%igned air pollution
control system, so as to achieve the level of pollutants %@Jﬁlhwing standards:

« ol

3. The Applicant shall obtain neéest Q%g?;rior Permission for providing
additional control equipment with necessar ,&fpeciﬁcations and operation thereof
or alteration or rephcemenﬂalte{g}-'o%i%eﬁ before its life come to an end or
erection of new pollution control e@gﬁﬁnt.

£ &S
4, The Board reserves its “righits to vary all or any of the condition in the
consent, if due to any tec];mgldg’;ical improvement or otherwise such variation

(including the change %‘%n@%ontro} equipment, other in whole or in part is

Particulate Not to exceed

matter

150.00 mg
| 0%

necessary). WY
AN
5. Ambient noiﬁg&,:i‘ﬁ;}r?;ls should conform to prescrige;j:_gt ards both during

stan
day and night. 'If{_lmeiéhzbient air and noise quality §h§u‘@j§\&:‘

during constru%ﬁi‘z Phase AN
S 4 g oA

NN

3 L %%% . “ ‘
%%% \&

(e

Tl

L MPCB-CONSENT-0000041890 & 41394, M/s. Rohan Builders & Developers Pvt. Ltd, Pagedof 6
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Schedule-II1
Details of Bank Guarantees

Sr. | Consent | Amt of Submission Purpose of BG Compliance Validity
No. | (Cto BG Period Period Date
E/O/R) Imposed
i | Renewal | Rs, 15 Days Rs. 10.0 lakhs for 31/01/2020 31/05/2020
10 Iakh ensuring the

compliance
consent conditions

MPCB-CONSENT-0000041890 & 41394, M/s. Rohan Builders & Developers Pvt. Ltd,

Page 50f 6




General Conditions: :
The following general conditions shall apply as per the type of the industry.

3) Drainage system shall be provided for collection of sewage effluents. Terminal manholes
: y ;

system %, ’
4} The applicant shall install a separate meter showing the consumptio Of energy for
operation of sewage treatment plants and aip pollution control system. ster showing

Eﬁd condition and
d be operated only

5) Vehicles hired for bringing construction material to the site should- ) im

should conform to applicable air and nojge emission standard's%nd shp
during non-peak hours. o ¥V
6) Conditions for D.G. Set gﬁ’“&; g
a) Noise from the D.G. Set should be controlled by proﬁé{z;nggaﬁh acoustic enclosure or by
treating the room acoustically, § N, e
b) Industry should provide acoustic enclosure form-.icolf?f’uf‘qof ‘noise. The acoustic enclosure/
acoustic treatment of the room should be designed for'minimum 25 dB (A) insertion loss
or for meeting the ambient noige standards W%eﬁever is on higher side. A suitable
exhaust muffler with insertion loss of 2,; &B%t(%ha also be provided. The measurement
of insertion loss will be done at. g r_é}?f points at 0.5 meters from acoustic
enclosure/room and then average. SN N
¢) The industry shall take adeq%t&%eﬁsures for control of noise levels from its own
Sources within the premises in espett of noise to less than 55 dB(A) during day time
and 45 dB(A) during the ‘Day time is reckoned between 6 a.m. to 10 p.m and
night time is reckoned betwegﬁ‘ﬁio.m to6am.

& D.G. Set Stall be operated only in case of power failure,
1¢ant should not Cause any nuisance in the surrounding area due to operation of

i) The zippqiicant shall comply with the notification of MoEF dated 17.05.2002 regarding noise
limit for generator sets run with diese].

statement report for the financial year ending 31st march in ¢t cribed FOI‘IR;-V as per
the provision of rule 14 of the Environmental (Protection) G ,ﬂiﬂq')_ d rule 1992,

: : e wq\ient at least 60
AN O

1%
1o
=l

Q‘.“;ﬂ\ J o -'._:.
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone 24010437/24020781 T Kalpataru Point, 3rd & 4th floor,
/24037124/24035273 m Sion- Matunga Scheme Road No. 8,

Fax : 24044532/24024068 - = QOpp. Cine Planet Cinemna, Mear Sion Circle,
124023516 v Sion (E), Mumbai - 400022

Email : jdwater @mpcb.gov.in "

Visit At :  http://mpeh.gov.in T .

Infrastructure /Red/LSI Datedé /©3/2020

Consent order No: Format1.0/BO/JD (WPCYUAN-085768/COICC- 2007 0005 ¢
To,

M/s. Rohan Builders & Developers Pvi. Ltd.

S.No.117 A1 and B, Parvati Sinhagad Road,

Tal: Pune, Dist: Pune,

Sub: Renewal of Consent to Operate for Construction of residential Projects is granted
under Red category.
Ref: 1. Your Application vide UAN No. 085768 dt. 27/12/2018.
2. Environmental Clearance obtained Vide SEAC-2212/CR-251/TC-Il dt.,03/06/2013.
3. Minutes of Consent Committee Meeting held on 26/05/2020.

For: renewal of Consent to Operate for Construction of residential Projects under Section 26 of the
Water (Prevention & Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention &
Control of Pollution) Act, 1981 and Authorization under Rule 5 of the Hazardous and Other Wastes
(M & TM) Rules, 2016 is considered and the consent is hereby granted subject to the following terms
and conditions and as detailed in the schedule |, Il, Il & IV annexed to this order:

1. Renewal of Consent to Operate is granted period from 01/02/2020 to 31/01/2021.

2. The proposed capital investment of the projectis Rs.:319.23 Cr,
(As per undertaking submitted by project proponent)

The renewal of Consent to Operate is valid for Construction of residential Projects named as
M/s. Rohan Builders & Developers Pvt, Ltd., S.No.117 A/1 and B, Parvati Sinhagad Road Tal:
Pune, Dist: Pune, for total plot area 30,421.78 Sqm & construction completed BUA area
82,581.07 Sqm out of total construction B_UA 82,581.07 Sqm, as per EC dt. 03/05/2013, including
utilities and services. As per commencement cerificate issued by local body.

3. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr. | Description * .| Permitted quantity of | Standards to | Disposal
No. - discharge (CMD) be achieved
1 1. | Trade effluent NIL NA | NA
2. | Domesticeffiuent 235.00 1 As per 60% should be reused &
| Schedule —| recycled and remaining
should be discharged in
municipal sewer

4. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr. Description of stack/ Capacity Number Of Standards to be
No. source Stack achieved
1. DG Set 600 & 250 KA 2 3 As Per Schedule -l
nos 3
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5. Conditions under Solid Waste Management Rules, 2016:

Sr. :
e Type Of Waste | Quantity & UOM | Treatment Disposal
i Wet garbage 798.00 Kg/Day Organics waste Used as Manure
Converter with
compaosting facility /
Biogas digester with
compoesting facility
2 Dry garbage 118.00 Kg/Day - Segregate and Hand
over to Local Body
for recycling
3. STP sludge 25.00 Kg/day STP Used as manure

6. Conditions under Hazardous and Other Wastes (M & TM) Rules, 2016 for treatment and
disposal of hazardous waste; NIL.

7. The Board reserves the right to review, amend, suspend, revoke etc. this consentand the same
should be binding on the industry,

8. This consent should not be construed as exemption from obtaining necessary NOC/permission
from any other Government authorities.

9. Project Proponent shall comply the Construction and Demaolition \Waste Management Rules,
2016 which is notified by Ministry of Environment, Forest and Climate Change dtd.29/03/2016.

10. Project Proponent shall submit an affidavit in Board's prescribed format within 15 days
regarding the compliance of conditions of ECICRZ clearance and C to E.

11. Project Proponent shall install online monitoring systems for BOD, TSS and flow at the outlet
of STP.

12. Project Proponent shall Operate and maintain Organic waste digester with composting facility
or Biogas digester with compasting facility.

13. The applicant should comply with the conditions stipulated in Environmental Clearance
Obtained from SEIAA, Environment Department, Government of Maharashtra, ditd. 03/05/2013
for total plot area 30,421.78 Sqm & total construction BUA area 82,581.07 Sgm.

For and on behalf of the
Maharashtra Pollution Control Board

(E.R diran, IAS)
MemberiSecretary

Received Consent fee of —

Sr.No. Amount (Rs.) Transaction. No. Drawn On
5,76,420/- RSBIB392792108 08/01/2020

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune-l they are
directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB, Mumbai.
3. CC desk- for record & website updating purposes.
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Schedule-|
i [s] i f r n Control:

1)  A] As per your application, you have installed of Sewage Treatment Plants (STP) with the
design capacity of 265.00 CMD

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so as to
achieve the following standards prescribed by the Board or under EP Act, 1986 and Rules
made there under from time to time, whichever is stringent.

1. | pH Between 6.510 9.0

2, Total Suspended Solids Mot more than 20 mg/l.

3 BOD 3 Days 27 degree C Not more than 10 mg/l.
Chemical oxygen Demand Not to more than 50 magll.
(COD)

5. NH4 N Mot more than 5 mgfl..

6. | N Total Not more than 10 magll..

7. | Fecal Coliform MPN/100 MI Less than 1000

C) The treated effluent shall be 60% recycled for secondary purpases such as toilet flushing,
air conditioning, firefighting, on land for gardening etc and remaining shall be discharged in
to the municipal sewerage system.

D] Project proponent shall operate STP for five years fl'pm the date of obtaining occupation
certificate.

The Board reserves its rights to review plans, Spactﬂmilm or other data relating to plant setup

for the treatment of waterworks for the punﬁcatpn thereof & the system for the disposal of

sewage or trade effluent or in connection with the grant of any consent conditions. The

Applicant should obtain prior consent of the Board to take steps to establish the unit or establish

any treatment and disposal system or and extension or addition thereto

2) The industry should ensure repiacetiiérﬁ m‘ pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards and
safety of the operation thereof,

3) The Applicant shall comply Wwith the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions as
contained in the said act.

Sr. | Purpose for water consumed Water consumption

no. &l M gquantity (CMD)

T ¥ ‘deaslic purpose 261.89
'tr\_‘ g

4) The Applicant shall provide Specific Water Pollution control system as per the conditions
of EP Acl, 1986 and rule made there under from time to time.
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Schedule-l|

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to install the Air pollution control
{APC)system and also proposed to erect following stack (s) and to observe the

following fuel pattern-

Sr. Stack APC Height Type Of Quantity UOM
No. Attached To System in Mtrs. Fuel
1. DG Set Acoustic HsDy - -
(600 KVA) | enclosure =00 Diesel 3000 LW
2. DG Set 2 no | Acoustic i , = =
{25& Wﬂ} enclosure 3.00 Diesel 30.00 Lit/Hr

* Above roof of the building in which it is installed,

2. The applicant should operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

Particulate matter [ Not to exceed [ 150_mg/Nm?®. |

3. The Applicant should obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or replacement
alteration well before its life come to an end or erection of new pollution control equipment.
The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, r in whole or in part is necessary).
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ule-ll
Details of Bank Guarantees
'Sr. | Consent Amt of BG Submissio | Purpose of BG | Compliance | Validity

No. | (C to E/O/R) | Imposed n Period I Periudl Date
1 Renewal of | Rs. 10 lakh 15 Days | Towards Continuous | 31.03.2021

Consent to Compliance of EC

Opgrate and consent

p? conditions. |
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Schedule-IV
General Conditions:

The following general conditions shall apply as per the type of the industry.

1) The applicant shall provide facility for collection of samples of sewage effluents, air emissions
and hazardous waste to the Board staff at the terminal or designated points and shall pay to the
Board for the services renderad in this behalf

2) The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1881 and
environmental protection Act 1886 and Solid Waste Management Rules, 2016 and E-Waste
{(Management) Rules, 2016,

3) Drainage system shall be provided for collection of sewage effluents. Terminal manholes shall
be provided at the end of the collectioh system with arrangement for measuring the flow. No
sewage shall be admitted in the pipes/sewers downstream of the terminal manholes. No sewage
shall find its way other than in designed and provided collection system.

4) Vehicles hired for bringing construction material fo the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5) Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically. i

b) Industry should provide acoustic enclosure for control of noise, The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss or
for meeting the ambient noise standards, whichever is on higher side. A suitable exhaust
muffler with insertion loss of 25 dB (A) shall also be provided. The measurement of insertion
loss will be done at different points at 0.5 meters from acoustic enclosure/room and then
average.

c¢) The industry shall take adeguate measures for.control of noise levels from its own
sources within the premises in respect of noise to less than 55 dB{A) during day time and
45 dB(A) during the night time. Day time is reckoned between 6 a.m. to 10 p.m and night
time is reckoned between 10 pmioGam. =

d) Industry should make efforts to bring .down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures,

e) Installation of DG Set must:-be'strictly in compliance with recommendations of DG Set

manufacturer,

f) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise levels
of DG set from deteriorating with use,

g) D.G. Set shall be operated only in case of power failure.

hj The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

i} The applicant shall comply with the notification of MOEF dated 17.05.2002 regarding noise
limit for generator sets run with diesel.

6) Solid Waste — The applicant shall provide onsite municipal solid waste processing system &

shall comply with Solid Waste Management Rules, 2016 & E-Waste (M) Rules, 20186.

7) Affidavit undertaking in respect of no change in the status of consent conditions and compliance

of the consent conditions the draft can be downloaded from the official web site of the MPCB.

8) The treated sewage shall be disinfected using suitable disinfection method.

9) The firm shall submit to this office, the 30th day of September every year, the environment

statement report for the financial year ending 31st march in the prescribed Form-V as per the

provision of rule 14 of the Environmental (Protection) Second Amended rule 1992,

10) The applicant make an application for renewal of consent at least 60 days before the date
of the ekpiry of the consent.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 TR Kalpataru Point, Znd and

Fax: 24023516 e S 4th floor, Opp. Cine Planet

Website: http://mpcb.gov.in e Cinema, Near Sion Circle,

Email: cac-cell@mpcb.gov.in i“b Sion (E), Mumbai-400022
w

Infrastructure/RED/L.S.| , oate: 51012

No:- Format1.0/CC/UAN No.0000105340/cR O\ 0 TO0C 906 amad

To, ,

M/s.Rohan Builders & Developers Pvt Ltd, QJ

for project Rohan Kritika s

5.No.117 A/l and B, Parvati,5.No,117 A/1 b=

i pEET
and B, Parvati [l i

= Yol Service ks Ow Dut
Tal & Dist: Pune, - 7

Sub: Renewal of Consent to operate for Construction of Residential projects
granted under red category.

Ref: 1. Consent to Establish for granted vide no. MPCB/ROHQ/Pune/CE/CC/9560 dtd.
20.11.2013,

2. Renewal of Consent to Operate granted vide no, Format1.0/BO/D(WPC)/UAN
No.085768/C0O/CC-2007000505 dtd. 06.07.2020.

3. Environment Clearance granted vide No. SEAC 2212/CR - 76/TC-2-dated
03.05.2013.

4, Minutes of 4th consent Cormmittee Meeting held on 27.05.2021& 28/05/2021

Your application NO. MPCB-CONSENT-0000105340

For: grant of Consent to Renewal under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule 1111l & IV annexed to this order:

1. The Consent to Renewal is granted for a period up to 31.01.2022

2. The capital investment of the project is Rs.319.23 Cr. (As per C.A Certificate
submitted by industry).

3. The Renewal of Consent to Operate is valid for Construction of Residential
projects named as M/s.Rohan Builders & Developers Pvt Ltd. for project
Rohan Kritika, 5.No.117 A/1 and B, Parvati,5.No.117 A/1 and B, Parvati, Tal &
Dist: Pune, on Total Plot Area of 30,421.78 SQM SqMtrs for completed
construction BUA of 82,581.07 SQM out of Total Construction BUA of
82,581.07 SqMtrs as per EC granted date 03.05.2013 including utilities and
services & As per Architect certificate submitted by Project proponent.

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
S5r No Description Permitted (in CMD) Standards to Disposal
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5; Description Permitted  Standards to Disposal
50% should be reused &
recycled and remaining
should be discharged in
municipal sewer

Description of stack/ ... Number of Standards to be
source - Stack achieved

6. Conditions under Solid Waste Rules, 2016:

5r Type Of Quantity &
No Waste ‘UoM

: . Treatment Disposal

Organics waste
Converter with
1 |Wet Garbage 798 Kg/Day |composting facility / Used as Manure
Biogas digester with
composting facility

Segregate and Hand
2 |Dry Garbage 118 Kg/Day | over to Local Body for
recycling
3 |sludge 25 Kg/Day | used as manure

7. conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

SsriNo Category No. _Quantity .. UoM
A
8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

10. forfeiture of 50 % operational BG i.e. 5. 0 lakh towards exceeding of VS analysis report
of treated effluent samples and obtain top up BG of Rs . 15.0 lakh towards O and M of
pollution control equipment and compliance of consent conditions.

11. PP shall install online monitoring system to the Q/L of STP for monitoring pH, 55 BOD
and flow.

12. The treated domestic effluent shall be 60 % recycled for secondary purpose such as
toilet flushing, air conditioning, cooling tower make up, fire fighting etc. and reaming
<hall be utilized on land for gardening and connected to the sewerage system provided
by local body.

13. Project Proponent shall operate and maintain Organic waste digester with composting
facility or Bio gas digester with composting facility.

14. Project Proponent shall make provision of charging port for Electric vehicles at least 10
% of total available parking.

15, Project Propanent shall take adequate measures to control dust emissions and noise
level during construction phase,

- Treatment

Disposal
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16. Project Proponent shall obtain NOC from Central ground water Authority with three
maonths period .

17. The applicant should comply with the conditions stipulated in Environmental Clearance
Obtained from SEAC, Environment Department, Government of Maharashtra, dt.
03/05/2013

For and on behalf of the
Maharashtra Pollution Control Board.

owg

(Ashok Shingare 1as),
Member Secretary

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No.
638460.00 |MPCB-DR-4247

Date
04/02/2021|RTGS

Transaction Type

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |
- They are directed to ensure the compliance of the consent conditions.

They are directed to forfeit the bank guarantee of Rs. 5.0 lakh towards exceeding
of V5 of treated effluent samples & obtain top up BG of Rs, 15.0 lakh from the
Project Proponent for O and M of pollution control system and compliance of
consent conditions

2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have provided MBBR based Sewage Treatment Plants
(5TPs) of combined capacity 265 CMD for treatment of domestic effluent of
235 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
<o as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

pH 5.5-9.0

1

2 BOD 10

3 CoD 50

4 T55 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100 I

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water {Prevention &
control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

0 gua L)
1 lindustrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 261.89
3 Processing whereby water gets polluted & pollutants 0.00

are easily biodegradable
" Processing whereby water gets polluted & pollutants 0.00
| ™ lare not easily biodegradable and are toxic : o

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.
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SCHEDULE-H
Terms & conditions for compliance of Air Pollution Control:
1) As per your application, you have provided the Air pollution control
{APC)system and erected following stack (s) and to observe the following
fuel pattern-

Stack Stack Attached
No. To

Heightin Type of Quantity &
Mtrs., Fuel UoM

30 LtrfHr

APC System

Acoustic
Enclosure

DG SET 600 KVA

2} The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

[ Total Particular matter [ MNottoexceed | 150 mg/Nm3 |

3} The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
cantrol equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

SCHEDULE-IN
Details of Bank Guarantees:

Sr. Consent{C2E/C Submission Purpose Compliance Validity
No. 20/C2R) Period of BG Period Date
Towards O
and M of
pollution
Renewal of
Rs. 10 control ;
1 ansen': to lakh 15 Days system Continuous  |31/03/2022
i Compliance
consent
conditions.

+* The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Reglonal Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

Amount of Reason of
BG BG
Forfeiture Forfeiture

Amount
of BG
imposed

Consent

Siha Submission Purpose
* {C2E/C20/C2ZR)

Period of BG

O and M of Exceeding of
consent to valid upto | pollution 5.0 lakh VS of treated
operate 25/11/2018 | control g effluent

system samples

BG Return details

Amount of BG

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Ratrrnod
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SCHEDULE-IV

General Conditions:
1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the Water (PECP Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Manage ment Rule 2016, Noise {Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
chould conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5 Conditions for D.G. 5et
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A} insertion loss
or for meeting the ambient noise <tandards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB [A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosurefroom and then average.

¢} Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) installation of DG 5et must be strictly in compliance with recommendations of DG Set
manufacturer.

e} A proper routine and preventive maintenance procedure for DG set chould be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

fi D.G. Set shall be operated only in case of power failure,

g} The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

& Solid Waste - The applicant shall provide gnsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB,

8§  Applicant shall submit official e.mall address and any change will be duly informed to the
MPCE.

9  The treated sewage shall be disinfected using suitable disinfection method.

L. o)
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Kindly verify Maharashtra Pollution Control Board's doc i i
: ) : ument on Blockchain by scanning the QR
https.//blockchaln.ecmpcb.|n/docs/26c44495abb24de830955c151837dea72619c88)(;c8020a9%bf0322028(1j§§d21f



Maharashtra Pollution Cexatrol Board
60f00b7el1296dd4f4f5125a2

10 The firm shall submit to this office, the 30th day of Sep’gember every ':r_leafr. mz
environment statement report for the financial year endlr_lg 31st march in !
prescribed Form-V as per the provision of rule 14 of the Environmental (Protection
Sacond Amended rule 1992.

11 The applicant shall make an application for renewal of the consent at least 60 days
before date of the expiry of the consent.

For and on behalf of the
Maharashtra Pollution Control Board.

{Ashok Shingare 145),
Member Secretary

/s, Blchan Builders & Developers Pt Lts, fer profect Rohan Kritha/CRUAN Ha, MPCE-CONSENT-0000105340 {10-66-2021 06:02:3% pm) Paga? ol
fQMS POE FOZ/00

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/26¢44495abb24de830955¢151837dea72619¢88dc8c20a99bfc3420chb1d9d21f



Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/26¢44495abb24de830955¢151837dea72619¢88dc8c20a99bfc3420chb1d9d21f
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DEED OF CONVEYANCE
ROHAN KRITIKA
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(i} within the limits of any Municipal Corporation or any Cantonment area annexed to it.
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CHALLAN
MTR Form Number-6

GRN  WHD12392734202122E  |BARCODE 1 [IETREHNETENR) FEHIDIEIMNIMIEENE | ate  31/01/2022.10:31:46 | Form ID ~ 25.2
; Department  Inspector Generat Of Registration Payer Details
Stamp Duty TAX 1D / TAN (if Any)

Type of Payment Registration Fee
PAN Mo.{if Applicable) | AABCRS17IR

Office Name HvL4_HAVEL| 4 JOINT SUB REGISTRAR Fuif Name ROHAN  BUILDERS AND DEVELOPERS

Location PUNE PRIVATE LIMITED

| Year 2021-2022 One Time Flat/Block No. FINAL PLOT NO. 538!A, PARVATI

Account Head Details Amount Jr: Rs. | Premises/Building

0030048401 Stamp Duty 50C.00 | Road/Street SINHGAD ROAD

0030063301 Registration Fee 10C.00 | Area/Locality PUNE
TFowniCity/District
PN 4 1 1 0 [ 7
Remarks {if Any}
PANZ2=AAFARAT71D~SecondPartlyName=ROHAN KRITIKA SAHKARI

] GRAHRACHNA SANSTHA MARYADIT~
AmountIn | Six Hundred Rupees Oniy

Total 80C.00 | Words

Payment Detaiis STATE BANK OF INDIA FOR USE IN RECEIVING BANK

Cheque-DD Details Eank CIN | Ref. No. | 00040572022013168028] CKS6898582
Cheque/DD No. Eank Date [ RBI Date | 31/01/2022-10:36:53 : .Not Varified with RBI

Marme of Bank

Bank-Sranch

STATE BANK OF INDIA

Nare of Branch

Scroll Ng. |, Date

Not Verified with Scrolt

Departmeant [D : .
"NOTE:- This challan is valig for document to be registersd in Sub Registrar office oniy. Not
faers wrterra ol

Tt -

THIUAATEN CTHAFES, TIHE] 308

valid for unregistered document,

Mobite No. : . 9BBEN55082

o1 TGN TRl TR, GeF T]

*

VT

RO%R




Department of Stamp & Registration, Maharashtra

Receipt of Document Handling Charges

PRN 2001202202302 Date 29/01/2022

Received from ROHAN BUILDERS AND DEVELOPERS PVT LTD, Mobile number
8655055082, an amount of Rs.1500/-, towards Document Handling Charges for the

Document to be registered(iSARITA) in the Sub Registrar office Joint 8.R, Haveli 4 of the
District Pune.

Payment Details

Bank Name sbiepay Date 29/01/2022

Bank CIN 10004152022012002139 REF No. 202202971560825

Tris Is computer generated receipt, hence no signature is required.
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D, O5I8/2018

THIS DEED OF CONVEYANCE ("Deed”) made at Pune this 31
day of January 2022.

BETWEEN
ROHAN BUILDERS AND DEVELOPERS PRIVATE LIMITED, a
company incerporated and registered under the Companies Act,
1956, having Company Identification Number
U45202PN2001PTC016352, having its office at 1 Modibaug,
Commercial Building, Ganeshkhind Road, Shivaji Nagar, Pune
411 016, holding PAN AABCR8171R, represented through its
authorized director MR. SANJAY KHUSHALCHAND LUNKAD,
Aduit, Occupation-Business hereinafter referred to or called as
“the Promoter/the Vendor” ({which expression unless
repugnant to the context or meaning thereof shall mean and
include the aforesaid company, iis successors-in-titie,
administrators, liquidators and assignees) ... PARTY GF THE
FIRST PART; |

AND

ROHAN KRITIKA SAHKARI GRAHRACHNA SANSTHA
MARYADIT, a Society incorporated and registered under the
Maharashtra Co-operative Soclety Act, 1960, having registration
number PNA/PNA(4)/HSG/(TC)/19084/2018-2019, having its
office at Survey No. 117/A/1, 117/B, Final Plot No. 538/A,
Parvati, Sinhagad Road, Pune 411030, holding PAN
AAFAR47/71D, represented through its duly authorized Chairman
Mr. Rajendra Sukumar Desai and Secretary Mrs. Gauri Rohit
Dabir hereinafter referred to or called as “the Society/the
Purchaser” (which expression unless repugnant to the context
or meaning thereof shall mean and include the aforesaid Society,
its successors-in-title, administrators, liquidators and assignees)
.. PARTY OF THE SECOND PART. _
The Promoter and the Society are hereinafter collectively
referred to as “Parties” and individually as “Party”. -
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The P'Fti-mdte'rr?"i'iéreby represents and warrants to the

T

Society as under:

The property admeasuring 32,269.63 square meters,
bearing F. P. No. / CTS No. 538A and corresponding

Survey No, 117 Hissa No. A/1 and Survey No. 117 Hissa

No. B, (collectively totally admeasuring 3 Hectares 34.8
Ares l.e. 33,480 square meters as per 7/12 extracts),
situate at village Parvati, Taluka Pune City, District within
the limits of the Pune Municipal Corporation, (“Larger
Property”) was owned by Sofotel Software Services
Private Limited. Thereafter, an area admeasuring 1847.85
square meters came to be acquiréd from the Larger

Property by the Pune Municipal Corporation for road

~widening ("Road Widening Area 17”). Thereafter, the

balance area l.e. area remained with Sofotel Software
Services Private Limited after deducting the Road Wid'e'ning
Area 1, admeasuring 30,421.78 square rrieters, came to be
acquired by the Promoter herein, with the confirmation of
Venue Infra Project Private Limited under a Deed of
Conveyance dated April 7, 2011, registered at Serial No.
3230 of 2011, Haveli 11. There were certain inadvertent
mistakes in the aforesaid Deed of Conveyance dated April
7, 2011, and therefore, by and under a Deed of Correcticon
dated May 3, 2011, registered at Serial No. 3944 of 2011,
Haveli 11, the same came to be corrected. Accordingly, the
name of the Promoter, came to be recorded as the
occupant/holder in the property card and 7/12 extract for
an area admeasuring 30,421.78 square meters and the
same is more particularly described in the Schedule - I
hereunder. The copy of the property card is annexed
hereto as Annexure-1.




#d a requisite permission
and paid the prescribed conversion charges, for conversion
of the zane of the Schedule-I property from “Industrial” to
"Residential”. In pursuance of the prescribed terms and
conditions, of the aforesaid conversion, the Promoter were
required to handover an amenity space of an area
admeasuring 5,919.18 square meters (“Amenity Area”)
to Municipal Corporation of Pune ("PMC"). In view thereof,
by and under a Transfer Deed dated July 18, 2014,
registered at registered at Serial No. 6012 of 2014, Haveli
23, the Amenity Area came to be handed over to PMC, on
the terms and conditions contained therein.

Accordingly, the Promoter became entitled to the balance
area of the Larger Property, after deducting Road Widening
Area 1 and the Amenity Area, i.e. an area admeasuring
24,502.60 square meters. Qut of the aforesaid area, by
and under a Transfer Deed dated June 15, 2018 registered
at registered at Serial No. 9174 of 2018, Haveli 23, the
Promoter has handed over an area admeasuring 825.89
square meters to the Pune Municipal Corporation for 45
meters proposed road widening (*“Road Widening Area
2"}, and in lieu has received FSI in respect thereto. In view
of the aforesaid, the Promoter is entitled for the area
admeasuring 23,676.71 square meters in the Larger
Property (“said Entire Project Land”) and the same is

more particularly described in the Schedule - II
hereunder.

Being the owner and developer of the said Entire Project
Land, in accordance with the Development Control Ruiés
applicable to the said Entire Project Land, the Promoter is
developing an ownership scheme on the said Entire Project
Land under the name "ROHAN KRITIKA" ("said Entire
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P{OJEC ”). ds prepared a layout plan for
the .said Entre Pm]ecf Fand, hereinafter referred as

‘“Layout--Plan’ff—' As per the Layout Plan, the said’ Entire

Project Land has been developed by the Promoter
comprising of 10 buildings being wings A, C, D, E, F, G, H,
1, J and K, out of which wings D, E, F, G, H, 1, J and K
have two level underground parking and apartments on
ground floor to 6 floor, and wings A and C, have one level
underground parking and apartments on ground floor to
6" floor (the Wing/s will be herein referred as “tha said
Building/s”). The lLocation of road, open space, club
house and swimming pool etc. has been shown in the said
Master Layout Plan. The Promoter has obtained an initial
Commencement Certificate dated December 29, 2012,
bearing No. CC/2857/12 from the PMC, for the building
layout and the building plans, and the same came to be
revised from time to time and latest revised sanction vide
Commencement Certificate dated December 14, 2018,
bearing No. CC/2856/18 from the PMC. The copy of the
latest commencement Certificate is annexed hereto as
Annexure-2 and the copy of the layout plan is annexed

hereto as Annexure-3.

The Promoter has developed the said Entire Project in 3
phases comprising of {i) Phase-1 i.e. wing F, G, H, I and ]
(i) Phase-2 i.e. wing D, E and K and (iii) Phase-3 i.e. wing
A and C (RERA Registration No. P52100000486). The
Promoter has commenced and completed the construction
of buildings F, G, H, I, ] of Phase-1 and has obtained
occupation certificate from PMC vide no. 0OCC/2052/16
dated March 31, 2017, buildings D, E, K of Phase-2
occupation certificate no. OCC/0169/17 dated April 28,
2017, for buildings A, C of Phase-3 accupation certlﬁcate__
ng. OCC/0716/18 dated August 31, 2018 and
OCC/1205/18 dated December 21, 2018 and for Club

» -4 -
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Aber 25, 2017. The copies
of the occupation certificates are annexed hereto as
Annexure - 4A to 4E. The copy of the RERA Registration
certificate is annexed hereto as Annexure-5.

The Promoter has completed the development of the said
Entire Project in accordance with the provisions of the Real
Estate (Regulation & Development) Act, 2016 (hereinafter
referred to as "RERA”) and the Maharashtra Qwnership
Flats (Regulation of The Promotion of Construction, Sale,
Management and Transfer) Act, 1963, (hereinafter referred
to as "MOFA") and rules made there under, as applicable
on the date of this presents, and obligations of the Parties
under this Agreement shall be governed thereunder.

The present Deed of Conveyance pertains to the said
Entire Project Land, as detailed in Schedule II and the
said Entire Project developed thereon._ The said Entire
Project Land alongwith the said Entire Project developed
thereupon, stall collectively be referred to as the “said
Property”, as detailed in Schedule III.

The Promoter, by executing agreements with the buyers of
the Apartments agreed to sell certain Apartments in the
said Entire Project on the said Entire Land as per
provisions of RERA and MQFA, and rules made thereunder.,
The details of the said sold Apartments alongwith
appurtenances, areas, names of the buyers, consideration

as well as stamp duty, registration details etc. are stated‘

in Annexure-6 annexed hereto.

The Promoter has formed the society of the Apartment
holders in the said Project by the name ROHAN KRITIKA
SAHAKARI GRUHARACHANA SANSTHA MARYADIT, a Co-

N \/‘/
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3ef§}five%@5%%bciety incorporated and registered
Tﬁé?f"fﬁe Manarashtra Co-operative Societies Act, 1960
and having its registration No. PNA/PNA(4)/HSG/(TC)
/19084/2018-2019, dated 05/06/2018, having its office at
Survey No. 117/A/1, 117/B, Final Plot No. 538/A, Parvati,
Sinhagad Road, Pune 411030. Copy of Society Registration
Certificate of Purchaser Society is annexed heretc as

Annexure ~8.

10. Some buyers of the Apartments who have purchased the
Apartments from the Promoter herein whose names are
appearing in Annexure-6 annexed hereto, subseguently
transferred/assigned their Apartment with their right under
the agreement to third party buyer and whose details are
stated in Annexure-7 annexed hereto, as per information
provided by the Scciety to the Promoter.

11. The Promocter being owner and the developer of the said
Entire Land and the said Entire Project, under RERA and
MOFA and Rules made there under have to convey the said
Property in favour of the Society herein and accordingly
the Society have requested the Promoter toc convey the
said Property and in view of the aforesaid, the Promoter
hereby executes the present conveyance in favour of the
Society, as stated herein. |

NOW THEREFORE THIS CONVEYANCE DEED WITNESSES AS
UNDER :-

1. CONSIDERATION:-

In pursuance of the agreements executed by the Promoter with

t\\f,ﬁ the Apartment purchasers in the said Entire Project, who are the
Q\/ members of the Society, the Apartment purchasers have paid
L consideration amount to the Promoter, the receipts whereof the

ﬂ\@%\ Promoter hereby admits and acknowledges and of and from the
=
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same and every part Ny v_foredracduis,

releases and discharges t
amounts.paid by them. As stated in Annexure-6, total agreed
consideration of all the sold Apartments in the said Project is
Rs.529,93,12,400/-.

2. CONVEYANCE OF THE SAID PROPERTY:-

In pursuance of the agreenﬁents executed between the Promoter
and various members of the Society being purchasers of the
Apartments;

2.1 The Promoter herein hereby grants, conveys, transfers, sells and
assures unto the Society and its respective members of the
Apartments alongwith appurtenance thereto if any, together with
the compound wall, fencing, gate, underground and overhead

water storage tanks, lifts, club house, swimming pool, garden,
pathways, internal roads and streetlights etc. lying and attached
and erected in the said Property.

2.3 The Promoter hereby grants, sells, conveys, transfers and
' assufes unto the Society its ownership rights, in the said
Property (subject to the rights of the Promoter to the unsold
Apartments and recovery of all dues, if any) together with aii
~and singular the structures, buildings, court yards, compound
wall, fencing, gate, underground and overhead water storage
tanks, lifts, plants and machinery, pumps, firefighting and

electrical installations, DG set, club house, swimming pools,
streetlights, passages, pathwaysl, sewers, drains, trees, plants,
easements, privileges, advantages, rights and appurtenances,
whatsoever owned and possessed by them in respect of the said
Property, and whatsoever belonging to or anywise pertaining to
the same or any part thereof now and at any time hereto before

held, used and occupied or enjoyed by the Promoter together - ..

H“*f/‘ with all deeds, documents, writings, vouchers and all other
D things relating to the title of the said Property hereby conveyed
P




propgty %%ﬁny benefits, claims and demand
whatsoever intc and/or upon the said Property for the use and
beneﬁt of the said: Soc:ety and its particular members, and the
water and electricity connections:if any, pertaining to the said

Property shall stand transferred in the name of the Society.

TENURE:-

As per the aforesaid NA order issued by the Collector Revenue
Branch Pune, the said Land is under residential use. Presently
there is / are no restriction on alienation on the said Land or any
part thereof as per revenue record. In light of the aforesaid facts
the said land is under non-agriculture use for residential
purpose. |

PAYMENT OF TAXES, CESSES, ETC.:-

The Society and its members shall pay all taxes, cesses, and
duties and chargeable in respect of the said Property and also
which may hereafter become due and payable in respect thereof
to the State or Central Government or to the Pune Municipal
Corporation or any other Authority, from the date of obtaining
the occupancy certificate from the Pune Municipal Corporation.
The members of the Society shall pay all taxes, cesses, and
duties and chargeable upon their respective Apartments since
the date of intimaticn of handing over of the possession or the
date of possession of the Apartment, whichever is earlier, and
also which may hereafter become due and payable in respect
thereof to the State or Central Government or to the Pune
Municipal Corporation or any other Authority.

ABSOLUTE AUTHORITY & POWER OF THE PROMOTER:-

The Promoter herein hereby covenants with the Society that the
Promoter by themselves or any person/s lawfully or equitably
claiming by, from, through, under or in trust for them or any of.
them have not done, committed or knowingly suffered to the

v
<!
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7.1.

authority to grant, convey and assure the said Property hereby

conveyed and assured unto and to the use of the Society and its
members.

The Promoter shall have absolute right and authority to recover
any outstanding dues from the purchasers of Apartments in
terms of the agreements executed with them, Further the
Promoter shall be entitled to sell unsold Apartments alongwith its
appurtenances as mentioned in the Annexure-6 annexed hereto
and the Society has given its express consent and no separate
consent will be reguired.

ABSOLUTE AUTHORITY OF THE PURCHASER:

It shall be lawful for the Society and its members from time to
time and at all times hereinafter peaceably and quietly to enter
into, upon possess and enjoy -the said Property is being
purchased by the Society and its members and to receive all the
rents and profits thereof and every part thereof to and for the

said purpose without any interruption, claim and demand

whatsoever, by the Promoter or by any person/s lawfully or
equitably claiming any right, title or interest in the said Property
on behalf or through the Promoter herein.

SOCIETY’S COVENANTS :-

All the covenants pertaining to the usage and maintenance of
the amenities and facilities, building structure etc., provided in
the said Property and the Apartments therein, shall be adhered
to by the Society and all its members at its own costs, that are
agreed in the respective agreements for sale, executed with the
individual allottees, which are members of the Society,

The Purchaser society shall at all times maintain all faciiltiés-,=
machinery, equipment installed in the buildings/ the said Entire
Project and shall ensure that all agreements for maintenance of

Za SUCh equipment, firefighting Installations, lifts, machinery and




g CUI’FEH\..)! andalso " maimntain necessary certificates,

licenses,
permits, permissions, msurance renewal therecf.

7.3. The Society has got approved the draft of this deed in its general
body meeting and its Chairman and the Secretary is jointly
authorised to take conveyance of the said Property in favour of

the Society. Copy of resolution of the Purchaser Society is
annexed hereto as Annexure-9,

8. FURTHER EXECUTIONS, ETC.:-

The Promoter herein shall and will from time to time and at all

times hereafter at the costs and request of the Society and its

member/s do and execute or cause to be done and executed all
such further and other lawful, reasonable acts, deeds, things and
matters and assurances in respect of the said Property and
hereditaments whatsoever, for the better and more perfectly as-
suring the said Property and other part thereof unto and to the
use of Society and its members in the manner aforesaid may be

i
¥

reasonably required by the Society and its members.

9. DELIVERY OF POSSESSION:-

The Promoter has handed over possessions of the sold
Apartments to some of its purchasers as per the terms and
conditions of the agreements executed with them and possession
‘of some other sold Apartments is yet to be handed over to such

purchasers, which will be handed over to them in due course of
time after receiving due consideration amount from them. The
Promoter confirms and records that on execution of these
presents the Promoter has put the Society in quiet, peaceful
possession of the said Property as the absolute owners thereof,
except the unsold Apartments and the sold Apartments for which

the possession has not yet been handed over as aforesaid, and
L’)\{f which shall stand handed over to the Society upon delivering it
to respective purchasers.

s:;\& 4y “a,-_':;
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do hereby confirms that, the society and its members have

received possession of the said Property as aforesaid and has no
complaint remained as to the delivery of possession.

11. STAMP DUTY AND REGISTRATION FEES:-

This Conveyance Deed is executed by the Promoter herein in
favour of the Society which is a registered Co-operative Housing
Society registered under the Maharashtra Co-operative Societies
Act 1960 and this Conveyance Deed is executed by the Promoter
in favour of the Society under the provisions of RERA and MOFA,;.

has paid full stamp to their Féspective agreement, details as per
Annexure-6 8 Annexure-7 annexed hereto and hence as per
explanation-1 of the.ArtIcIe 25, read with Section 4, this
instrument attracts stamp of Rs.500/- and registration fee of
Rs.500/~ and which is paid herewith by the Society.
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the buyers and assigners of the Apartments in the said Property
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SCHEDULE-I
(DESCRIPTION OF LARGER PROPERTY)

All that piece and parcel of the land, area admeasuring
30,421.78 square meters out of F. P. No. / CTS No. 538A
(corresponding Survey No. 117 Hissa No. A/1 and Survey No.
117 Hissa No. B, as per 7/12 extracts), situate at village Parvati,
Taluka Pune City, District within the limits of the Pune Municipal
Corporation and within the jurisdiction of the Sub-Registrar
Haveli, Pune and bounded as foliows ;-
On the East : By Final Plot No.537 (MSEDCL Sub-station)
On the West : By Final Piot No.538B
On the North : By Sinhagad Road
By Mutha Right Canal Road

AID ENTIRE PROJECT LAND)
All that land area admeasuring

23,676.71 square meters (after
deducting area admeasuring 5919.18 square meters amenity area
and area admeasuring 825.89 square meters under road wid‘e‘ni‘ng)
out of area admeasuring 30,421.78 square meters of F. P. lﬁo. /

~CTS No.538A (corresponding Survey No. 117 Hissa No. A/1 and
Survey No. 117 Hissa No. B, as per 7/12 extracts), situate at
village Parvati, Taluka Pune City, District within the limits of the
Pune Municipal Corporation and within the jurisdiction of the Sub-
Registrar Haveli, Pune and which area admeasuring 23,676.71
square meters is Bounded as follows :-

On the East  : By Final Plot No.537 (MSEDCL Sub-station)
On the West : By Amen'ity area handed over to PMC

On the North : By Sinhagad Road

On the South : By Mutha Right Canal Road
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SCHEDULE III

(DESCRIPTION OF SAID PROPERTY, WHICH IS A SUBJECT
MATTER OF THE PRESENT DEED)

All that land area admeasuring 23,676.71 square meters (after
deducting area admeasuring 5919.18 square meters amenity area
and area admeasuring 825.89 square meters under road widening)
out of area admeasuring 30,421.78 square meters of F. P. No. /
CTS No.538A (corresponding Survey No. 117 Hissa No. A/l and
Survey No. 117 Hissa No. B, as per 7/12 extracts), situate at
village Parvati, Taluka Pune City, District within the limits of the
Pune Municipal Corporation and within the jurisdiction of the Sub-
Registrar Haveli, Pune and which area admeasuring 23,676.71
square meters as set out in Schedule IT above, alongwith the
wings/building bearing No. A, C, D, E, F, G, H, I, J and K,
comprising of 388 apartments alongwith the club house and
swimming pool, and other common amenities and facilities,
machinery, equipment constructed/erécted/provided tﬁereon etc.,
by consuming approximately 38,155.70 square meters Floor Space

7

-13 -
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IN WITNESS WHERECF, the Parties have hereunto set and

subscribed their respective hands and seals, the day and vear first
hereinabove written.

SIGNED, SEALED AND DELIVERED

by within named the Promoter

ROHAN BUILDERS AND DEVELOPERS
PVT. LTD.

through its authorized Director

MR. SANJAY KHUSHALCHAND LUNKAD

SIGNED, SEALED AND DELIVERED

by within named the Society

ROHAN KRITIKA SAHAKARI
GRAHRACHNA SANSTHA MARYADIT
through its authorized Chairman

MR. RAJENDRA SUKUMAR DESAI

Sécretary
MRS. GAURI ROHIT DABIR

In the presence of:

o
Prashanti Sawant
Aundh_, Pune

2. S
Pratik RKambie
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ANNEXURE - 5

Maharashtra Real Estate Regulatory Authority

REGISTRATION CERTIFICATE OF PROJECT
FORM 'C'
[See rule B8{a}}

This registration is granted under section 5 of the Act to the following project under project registration number
P52100000486

Project: Rohan Kritika Wings A C, Plot Bearing / CTS / Survey / Final Plot No.:CTS 538 A PARVATIaf Pune M
Corp.), Fune City, Pune, 411009;

1. Rohan Builders & Developers Private Limited having its registered office / principal place of business at Tefisil:
Pune City, District: Pune, Pin: 411018,
2. This registration is grantad subject to the following conditions, namely:-

= The promoter shal enter into an agreement for sale with the aliotiees;

¢ The promoter shali execute and register a conveyance deed in favour of the allottee or the association of the
allottees, as the case may be, of the apartment or the common areas as per Rule 9 of Maharashtra Real Estate
iRegulation and Development) (Registration of Real Estate Projects, Registration of Real Estate Agents, Rates
of Interest and Diszlosures on Website) Rules, 2017;

¢ The promoter shall depasit seventy percent of the amounts realised by the promoter in a separate account to be
maintained in a schedule bank to cover the cost of construction and the land cost to be used orly for thal purpose
as per sub- clause (D) of clause (1) of sub-section (2) of section 4 read with Rule 5
OR
That entire of the amounis fo be realised hereinafter by promoter for the real estate project from the allottees,
from time to time, shall be deposited in a separate account to be maintained in a scheduled bank to cover the
cost of construction and the land cost and shall be used only for that purpose, since the estimated receivable of
the project is less than the estimated cost of completion of the project.

¢ The Registration shall be valid for a period commencing from 18/67/2017 and ending with 3112/2018 unless
renewed by the Maharashtra Rea! Estate Regulatory Autharity in accordance with section 5 of the Act read with
ale 6.

« The promoter shall comply with the provisions of the Act and the rules and reguiations made there under;

= That the promoter shall take all the pending approvals from the competent authorities

3. ifthe above mentioned conditions are not fulfilled by the promoter, the Authority may take necessary action against the
promoter including revocing the registration granted herein, as per the Act and the rules and regulations made there

B[] -

q ]\Qm &Q l'Q\f Signature valid
f Digitally Signed by
"’} 0 Dr. VagangPremanand Prabhu
m\ (Secretgy MahaRERA)

Date:7/18/2017 2:33:33 PM

Dated: 18/07/2017 Signature and seal of the Authorized Officer
Place: Mumbai Makharashira Real Estate Regulatory Authority
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ROHAN KRITIKA

CO-OPERATIVE HOUSING SOCIETY LIMITED

{REG: PNA/PNA('Q]IHSG/(TC}/19084/2013-2019 Dt. 05/06/2018)
S:No. 117/A/1, 117/B, Final Plot No. 538/A, Parvati, Sinhagad
~ Road, Pune 411030 :

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE ANNUAL GENERAL MEETING OF ROHAN
KRITIKA.CO OP HOUSING SOCIETY UMITED, HELD AT ITS REGISTERED OFFICE AT SNO. 117/A/1, _
117/B, FPL, 538/1, ROHAN KRITIKA CO OP HOUSING SOCIETY LIMITED, SINHAGAD ROAD, DIST. PUNE-

- 411030 ON 15TH OF AUGUAT 2G20.

Resolved That Mr. Rajendra Desal, Chairman and Mrs. Gauri Dabir Secretary are hereby authonsed
to sign the necessary forms and documents relating to execytion of conveyance deed

/And that the Society do accept the terms and conditions applicable to such deed Registration and
-services relating thereto and shall always be bound by and abide with them.

~And that this resolution be communicated to the Registration Authority and shall remain in force -
until notice in writing of its withdrawal, or cancellation is given by the'Societv.

Certified that the above is a correct copy of the resolution passed in Annual General Meeting of the
souety and s:gned therein by the Members of the Soc:ety

Shekhar Dhavalikar Ashok Nahar

Rajendra Desaj

-~ Member Member Secretary ~ Chairman

Place : Pune

_ PNM?‘;‘NA»{W \
[ HSGHTC)/ 19084/ |
- 2018-19
\ Di.05/6/2018
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CAYHILIT Cusseseeicitess

101, TEJOVALAY, CTS. NO. 1187/18, GHOLE ROAD, SHIVAJI NAGAR,
PUNE - 411 005. E-mail : ankurassociates@gmail.com
TEL.: 020 - 6604 2800 / 6604 2801 / 6604 2802

DATE: 17/01/2022.
CERTIFICATE

{TO WHOM SO EVER IT MAY CONCERN)

This is to state that the Project “ROHAN KRITIKA” situated at S. no. 117A/1, 1178, F. P. No.
538/A, at Parvati, Sinhgad Road, Pune. The Client have constructed Residential buildings as per
approved building plan by Pune Muncipal Corporation, Pure vide Commencement Certificate No.
1119/18 dated 19/07/2018,

Considering the project been completed in all aspects.

We hereby state that the Rohan Builders & Developers Pvt. Ltd. Have utilized all the Available FS]
for the above mention project & as on date no FSI is balance on the said Land.

Details of the project areas are as below:

Area of Plot: 30421.78 Sqg. Mtr.

Total Permissible Built up area: 38161.68 Sq. Mtr.

Total Proposed Built up area  : 38155.70 Sq. Mtr.

This is issued without prejudice and to the best of my knowledge.

CA/98/22909
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BE IT KNOW TC ALL concerned that, I SHRI SANJAY KHUSHALCHAND LUNKAD,
Age 54 Years, Oce. Agriculturist / Business, Office at : | Modibaug, CTS No. 2254,

Ganeshkhind, Shivajinagar, Pune~41] 016/ SEND GREETINGS;
ER-Ptimd R Poope -6 F

B
kN
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BIS. ASE DAY OF APRIL, 2016, . -
W | June

- T know the executants.

311

5
mrafea
i ‘_15\“ ’_,;\,r

I do hereby appoint and constitute SHRI PRAVIN BQBAﬁ§M@JI‘%TE Age 35
Years, Occ. Service, having address At : C/c Rohan Groups, 1 Modibaug, CTS
No. 2254, Ganeshkhind, Shilvajinagar, Pune—- 411 016., as my Attorney to present
any Agreement, Power of Attorney, Correction Deed, Supplementary Agreement,
Sale Deed, Mortgage Deed, Confirmation Deed, or any other instrument under
whatsoever head executed by me personally in my individual capacity or in the
capacity of partner of any partnership firm or LLP or Director of any private
limited company or limited company and to admit the execution thereof and to do

all acts and things necessary  for the registration of the said
instruments/agreements.

IN WITNESS WHEREOF I HAVE EXECUTED THIS SPECIAL POWR
OF ATTORNEY AT PUNE BEFORE SUB-REGISTRAR HAVELI NO

SIGNED AND DELIVERED by the Executant

SHRI SANJAY KHUSHALCHAND-EENKAD

Power of Attorney and

Agreed to act accordingly
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GRN  MH012392734202122E | BARCODE IIWMH)“MH | pate 340172022 %0:3186{Form ID{ 252
FLL
Depariment  Inspector General Of Registration Payer Details

Stamp Duty TAXID / TAN (If Any)
Type of Payment Registration Fee

PAN No.{if Applicable) | AABCRS1TIR

Office Name HYL4_HAVELI 4 JOINT SU8 REGISTRAR - Fult Name ROHAN  BUILDERS AND  DEVELOPERS
l.ocation PUNE PRIVATE LIMITED el
Year 202%-2022 One Time F.Iatialock No. FINAL PLOT NO. 538/A, PARVATI
Account Head Details Amaunt in Rs. | Premises/Building
0030046401 Stamp Duty 500.00 | Road/Street SINHGAD ROAD
0030063301 Registration Fee 100.00 | Areaflocality PUNE

TownfCity/District

P 4 {1 1 010} 7

Remarks (if Any)

PANZ=AAFARATT1D~SecondPartyNamesROHAN  KRITIKA SAHKARI

GRAHRACHNA SANSTHA MARYADIT~

Ameunt in | Six Hundred Rupees Only

600.00 | Words

Payment Details STATE BANK OF INDIA FOR USE IN RECEIVING BANK

Cheque-BD Details Bank CIN | Ref. No. 00040572022013168028] CKS6898682
Cheque/DD Nao. Bank Date |RBI Date | 31/01/2022-10:36:53 Not Verified with RBI
Name of Bank Bank-Branch STATE BANK OF INDIA
Mame of Branch Scroli MNo. , Date Not Verified with Scroll

Department ID : i . C . . Mobite No. : 9665055082
NOTE;- This chailan is valid {or document to be registered in Sub Registrar office only. Not valid far unregistered document,

ﬁ&ﬁj{'—;ﬁ.‘ aerst hue g Faaw erfemm skl wacenel grnd @i e . wlevil @ st el det g IS
wIlHi .

Challan Defaced Details

Sr. Ne, Remarks Defacement No., ‘Defacement Date Userld Defacement Amount
1 (IS)-4-1746 / 0005977494202122 IH01/2022-13:35:23 IGRO11 106.00
2 (iISy4-1746 0005977494202122 3101/2022-13:35:23 IGRO11 500.00
Total Defacement Amount 600.00

Page 1/1 Print Date 31-01-2022 04:18:50
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1y 74 41 3@:31 / 01 7 2022 01 : 37 : 44 PM

Payment Details.

sr. { Purchaser Type Verification no/Vendor GRN/Licence Amount

ROHAN

{ BUILDERS
AND - _
1 DEVELOPERS eChalian | 00040572022013168028 | MH012392734202122E § 500.00 |{SD | 0005977494202122 31/01/2022
PRIVATE

LIMITED

LD gy sk O, 31 TR

AND

? | DEvELOPERS | @R T

PRIVATE
LIMITED

MHO12392734202122E | 100 RF 0005977494202122 | 31/01/2022

" . ?2901202202302 1500 {RF |20012022023020 | 31/01/2022
Handling Charges]

[SD:Stamp Duty] [RF-R

1746 12022




323 Annexure VI

MAHARASHTRA POLLUTION CONTROL BOARD
SUB REGIONAL OFFICE - PUNE-|

Phone no.(020) 25811029 2nd floor,Jogcentre, Mumbai-

Pune Rd Wakdewadi, PUNE -
411 003
“Your service is our duty”

No. MPCB/SRP4/[ 231003 - 114 -oaay] Date: 03 - 16.-2023

To,
Rohan Kritika Co-operative Housing Society

S.No. 117 A/1 and 117B, Final P.No. 538/A,
Parvati (North), Sinhagad Road, Pune.

Sub: - Warning Notice.
Ref: - Board Consent to Renewal dated 15.07.2021

Your project is located in the “Pollution Prevention Area” under the Water (P&CP) Act,
1974; under the Air (P&CP) Act, 1981 and Authorization under the Hazardous & Other Wastes
(Management & Transboundary) Rules, 2016 respectively Maharashtra Pollution Control Board
has granted “Consent to Renewal” with stipulating certain terms and conditions therein.

It is obligatory on your part to obtain valid consent from Board. Also to operate &
maintain pollution control system provided at your project round the clock.

As per office record it is observed that Board has granted Consent o Renewal to M/s.
Rohan Builders & Developers Pvt Ltd. for project Rohan Kritika S.No. 117 A/1, and B, Parvati,
Tal & Dist- Pune which is valid up to 31.01.2022. You have not renewed the consent after
31.01.2022.

In view of above non compliances, you are hereby instructed to submit your reply to this

office within 03 days from the receipt of this notice, failing which this office will have no option to
submit further legal action to the higher authorities which may please be noted.

W
Nitin Shinde)

Sub Regional Officer, Pune-1

Please treat this as urgent & important.

Copy submitted for information and further necessary action please.
- The Regional officer MPCB, Pune.
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Annexure VI

Annexure VI

- LOW DIAGRAM

[EGENDS

PSF | PRESSURE SAND FILTER
ACF | ACTIVATED CARBON FILTER
OGC | OIL GAC COLLECTION
RP RAW SEWAGE

P PUVER FEED

SSP | SUWIGE SHIFTING PUMP
SP SLUDGE PUMP

AB | AIRDFEOWER WATERING
DS [ WRIRMEDIATE

T TANK

SC | SCREEN CHAMBER

OGT | OIL & GREASE TANK

CT | COLLECTION TANK
AT AERATION TANK
TZT | TUBE SETTLER TANK

T INTERMEDIATE TANK
FWT | FINAL WATER TANK

RS | SLUDGE RECYCLE

GARDENING/
FLUSHING
<

| | |
EQUALISATION
e OT A TRl T AT —— AT — ]

RP RP 55T

\ \__J FP

RS
(OPTIONAL) \ g
A FP
BACKWASH PUMP

SP \

RECIRCULATION - BACKWASH )

l OUTLET TOCT
SWT \ ,
- , - SYSTEM ™ ACF - PSF -
OZONE
> SYSTEM, Project : Rohan Krutike Aquotech Engineers, Pune
SEWAGE TREATMENT PLANT | 1-aHW-01
Client : Rohan Builders & Developers Pvt. Ltd MBBR TECHNOLOGY |***i—p0
Site Addr : S.no. 117a/1,117 B. F.P.No. BASED NTe oL
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i / TO GARDENING
RAVl\/NEIé\_f_VAGE>_>_/—>— oss| > ET —».—>— @ MBBR +//7%+ 1.S.T @ UVP— TWST Froshineg
SCREEN ////////
CHAMBER ;— Z I 2
\ 4 ! y" <
: I BACKWASH OUTLET
IRS (OPTIONAL) : TOET
l |
SLUDGE I I
|
el SHT L
TO DISPOSAL regt-—-mm - —<———
ES FLOW DIAGRAM
BAFFLE WALL 6450 A AR VENT PIPE E‘\
2 ILAIR VENT PIPE
— 7500
% = , —= o ST MEIER ¥ 53.00
RAW SEWAGE %‘: %
INLET
(&
E ER g
—_— <
I - = =0
Il Ps wPs PR
I FAB
= i . { FGL - 49.00
g :' t— 29
/N —
{ =
v47.25
o |—<— L % = %
B 1 e e p—— g g
ACF P [1 m ul P L TTT2 ; DUTLET LAUNDER 5 IST ET g
il | |2 -
AIR DIF ) p= / i g
Vol SHT 44.65 44.65
X | v v
- . > |
100 4100
A< SECTION A-A
PRECAST
REMOVABLE SLAB
TOP PLAN LEGEND :-
SC | SCREEN CHAMBER P, [ SLUDGE PUMP
OCT | OIL COLLECTION TANK SHT | SLUDGE HOLDING TANK
OCC | OIL COLLECTION CHAMBER TWST | TREATED WATER STORAGE TANK
0 &G | OIL & GREASE TRAP CHAMBER | RS | RETURN SLUDGE
ET | EQUALIZATION TANK ES | EXCESS SLUDGE
R RAW SEWAGE PUMP BL | BLOWER
FAB FLUIDIZED AEROBIC BIO REACTOR EFFLUENT LINE
TS | TUBE SETTLER — — —[SLUDGE LINE
I.S.T. | INTERMEDIATE STORAGE TANK |—— | AIR LINE
R FILTER FEED PUMP BACKWASH LINE
SF | SAND FILTER E.C.P | ELECTRICAL CONTROL PANEL
ACF | ACTIVATED CARBON FILTER ROLLING SHUTTER 2000X3000MM.
UV | ULTRA VIOLET SYSTEM M.H | MAN HOLE (600X900MM)

!
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CAPACITY OF PLANT = 265 CUM/ DAY
Y /M . MAN HOLE DETAILS (MOC : FRP) S UNIT NOS (MLM) (5M) (b?ﬂ) (m)
//(;7) AN — MH-1 | BAR SCREEN 900x600mm 1 |SCREEN CHAMBER 1 | 1500 | 1500 300 | 1450
>R TS-1 50 i : 2 |EQUILISATION TANK 1 |4000 |8000 (2450 | 4100
714; MH-2 |:EQ.TANK 900x600mm. 3 |FLUIDIZED AEROBIC BIO REACTOR-1 | 1 | 1300 | 8000 | 3600 | 4100
S 4 |FLUIDIZED AEROBIC BIO REACTOR-2 | 1 | 1300 | 8000 | 3400 | 4100
MH-3 | : AT CHAMBER 900x600mm. 5 [TUBE SETTLER-1 1 | 3000|1600 | 3200 | 4100
100 NININ 50 MH4 |- AT-1 900x600mm. 6 | TUBE SETTLER-2 1 | 3000 | 4500 | 3000 | 4100
% 7 |INTERMEDIATE STORAGE TANK 1 | 1400|8000 | 2800 | 4100
/i%y MH-5 |:AT-1 900x600mm. 8 | TREATED WATER STORAGE TANK 1 | 1500 |7500 |3600 | 4100
MIEE AT 900600 9 |SLUDGE HOLDING TANK 1 | 3000 1600 | 3600 | 4100
_ - : - X mm.
@ « NOTE:-
MH-7 |:AT-2 900x600mm. . ,
g FT AT-2 AT-1 ET g -I‘;\\II:I'LEEII\IAAELNI;SIIF?IEGA ':EY’\QIL-JI:I'IT/IEATYECRHANGE AS PER SITE.
h VOL :- VOL - VOL :- VOL :- 78.40 M3 - MH-8 :TS-1 900x600mMm. ® MAKE PROVISION FOR VENTILATION & ELECTRICITY IN EQUIPMENT ROOM.
! . . *\WALL THK. SHALL BE AS PER R.C.C. DESIGN, WE HAVE GIVEN CLEAR DIMENSIONS.
4050 M3 % 3536 M3 3744 M3 MH_g . TS_l 900X600mm *0IL COLLECTION CHAMBER CAN BE CONSTRUCTED IN BRICKWORK AS IT IS NOT
) ) A WATER RETAINING STRUCTURE.
7 K BUILDING MH-10 | : TS-2 9OOXBOOMIM. | | A CL2AR HEIGHT OF EQUIPMENT ROOM 450 MTR SHALL BE ENSURED TO ALL
é - - UNOBSTRUCTED MOVEMENT OF LARGE EQUIPMENTS.
~ 2 MH-11 | : TS-2 900x600Mm. *LAST MANHOLE SHALL BE RECTANGULAR WITH MINIMUM SIZE
1500MM X 1500MM X DEPTH SHALL BE AS PER INVERT LEVEL.
MH-12 | : SHT 900x600mm. #THIS IS REQUIRED FOR BAR SCREEN FITMENT.
L B e MH-13 | 1T 900x600mm. | | LEGEND:
@ @ %l SC SCREEN CHAMBER
%I% MH_14 IT 900X750mm 0&G OIL & GREASE CHAMBER
. OCT OIL COLLECTION TANK
1500 - 1400 - 3000 - 1300 W 1300 W 2350 - GgerEE\E:gg,fé%EMFSARNK MH_lS " FINAL TANK 900X600mm ET EQUALIZATION TANK
o MH-16 | : EQ.TANK 900x600mm, | [ TS |TUBESETTLER
IT INTERMEDIATE STORAGE TANK
g VENT FOR GAS RELEASE DETAILS e UoGe HOLONG TANK
PUMP ROOM (ALL WORK INCLUSIVE PIPING IN CLIENT SCOPE) FT__[FINAL TREATED WATER STORAGE TANK
2150mm. PVC PIPE C1 |: EQ.TANK GAS RELEASE @100mm
C2 | : EQ.TANK GAS RELEASE @100mm
TORPLAN PVC PIPE DETAILS FOR GAS RELEASE
2000000m0)RS C3|: EQ.TANK OVERFLOW TO DRAIN | @200mm
12500
7 C4 | : AT-1 GAS RELEASE @100mm
C5 | : AT-2 GAS RELEASE @100mm
8000 C6 | : AT-2 GAS RELEASE @100mm
- . 1600 50 1600 C7|:TS-1 GAS RELEASE @100mm
- 1 N C8 | : IT GAS RELEASE @100mm
g m g " %LI' I”L—EL o = 2 - g : NOTE :
) A 0° BS B FELTAD IN LINE EXHAUST FAN PROVISION
REE BOAY 5 INTERNAL CORE CUT WILL DO AT THE TIME
FT T TS-1 AT-2 AT-1 ET g % . OF INSTALLATION
: TS-1 TS-2 SHT N
CORE CUT FOR PLUMBING WITH PUDDLE FLANGE
@75mm. CARE CUT @75mm. CORE CUT 2x@7pmm. CORE CUT
/{1 /{1 éﬂ éﬂ L C9 |:CENTRIFUGE @75mm
0 2 &) ! ; ! C10 |: BACK WASH @75mm
s SRR SECTION D.D C11 |:AIR LINE @40mm
ELEVATION EEE— C12 |:CABLE ENTRY @40mm
8000
C13 |: SLUDGE RETURN @75mm
?100mm. CORE CUT 2100mm. CORE CUT 2100mm. CORE CUT 1600 4500 1600
FOR GAS RELEASE FOR GAS RELEASE FOR GAS RELEASE .
// // // ] B Cl14 |: AIR LINE @100mm REVISIONS
L 4 L 2 L 24 L 2 L 4 r .
o | | 8 i | &, 50 G| 550 = . g C15 |:AIRLINE @100mm
g P ’ FREE S0ARD C16 |:SLUDGE RETURN @75mm
;OVERFLOW TO DRAIN
- ! - g C17 |:AIRLINE @40mm
’ 5 g C18 |: SLUDGE RETURN @75mm
ET AT-1 || AT2 TS-1 IT FT TS-1 TS-2 SHT
L C19 |:SLUDGE RETURN @75mm PROJECT ROHAN KRUTIKA, PUNE
/w C20 |:AIRLINE J40mm
£ C21 |:CABLE ENTRY @75mm
AQUA-TECH ENGINEERS.
FOR GAS REWOVAL FIPNG VORK 22 |- FILTER d75mm CONSULTANTS IN ENVIRONMENT, POLLUTION CONTROL
SECTION AA SECTIONF-F ©
_— C23 | : BACK WASH g75mm Plot no.5, shriman society karve Nagar
Pune - 411 052 Tel-9822855558
- < < C24 |: AIRLINE B340mm e-mail - sachin@tech-mark.net
Y I f| P P ﬁ!f“ P —— 1 o - - 1 C25 |: CABLE ENTRY @75mm
- =¢1 %ﬁ: e O LN FESY 0 A ] [0 s 8 g CLIENT ROHAN BUILDERS
%T B nﬁg . = 40350 ow oY TR %}* — P f ﬂ,j‘lo L’% E%—} p-l 4 ZOLZOO : g| § ~ ;G;ﬁ?:— R s = 10195 s B—‘L - 5 BS i C26 | : CABLE ENTRY HYPN d75mm
E w ] 1) C27 |:HYPN OUTLET @125mm | | ARCHITECT
REE BO,
FT IT SHT AT-2 ||__AT-1 ET 5 FT IT TS-2 AT-2 || AT ET g| |C28 | SHT PUMP OUTLET @75mm NORTH DATE:- 10.08.2016
C29 |:SHT OUTLET @75mm
N DRAWN BY
i . C30 |: TS-1 OUTLET @75mm
) g —,[Ws CT12 ¢cT13 .
Igr 5 ET =} ko | TR Wl C31 |:TS-2 OUTLET @75mm CHECKED BY
1500m 1750 2 2 9125—, ‘—ﬂ?i m5
i Sl © is?n Tézﬁ(rj?chg(T)NNE'éHON = "l'\"l;ﬂ = "L SCALE:- NTS APPROVED BY
LOCATION BELOW MH3 & MH10 -
SECTION B-B SECTION E-E REVISION :
R13




327

& - AQUA TECH
ENGINEERS

Shriman Saciety, S. No. 1/4 B, Karve Nagar,
Pune - 411 052. Tel. ; 25423731 Telefax : 25423284

To, Date: 22.11.2017
Rohan Buildres & Developers Pvt. Ltd.
Ganeshkhind Road, Shivajinagar,
Pune 411016
Project : Rohan Kritika
Sr.No.117 A/1 & B Parvati,
Sinhagad road, Pune.

Sub. : Work Completion Certificate

We would like to conform that we ‘M/S Aquatech Engineers, Pune’
had been completed the work Design, Supply, Installation & Commissioning
of Sewage Treatment Plant of Capacity: 265 KLD at Rohan Kritika, Sr. No.
117 A/1 & B Parvati, Sinhagad road, Pune.

All the supply & installation work had been completed as per our scope &
mention in the P.O.

No load testing & Trial for the same had been taken in presence of Project
In Charge.

Thanking You
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, PUNE

Phone no. : 020-25811698
Visit usat : http://mpcb.gov.in
mail : sopunelab@mpcb.gov.in

MAHARASHTRA

e e e

e
AN T /4
|
"Your Service is our Duty”

Regional Laboratory, Pune, Maharashtra
Pollution Control Board, Jog Center, 3rd
Floor,Mumbai Pune Road,
Wakdewadi,Pune- 411 003

NABL Certificate No.:

Validity

Laboratory MoEF Recognition :

Validity

Test Report No.: MPCB/RL-Pune/JV S/23-24/08/193

Date: 26/08/2023 10:36 AM

Analysis Report-Water (JVS)

Field SamplelD:

BR-0051544

Name & Address of the Industry

Rohan Builders and Developers Pvt.Ltd.

021 Building and construction project more than 20,000 sg. m built up area

Sampling L ocation :

STP (Inlet)

Lab code: MPCB/RL-Pune/JV S/23-24/804
. ) Sample Details
Sampling Method(s) : (Water/AirHW) : Water
. . . | FO-Punel (Mrs. : :
Sampling drawn by (Officer name): Sushma Kumbhar) Sample Volume Received :
FO-Pune| (Mrs.
Sample submitted by (Name) : Sushma Kumbhar) Seal No. : 235
(SRO-Punel)
Date of Sample . Date of Sample receipt to 07/08/2023 11:25
Collection.(dd/mm/yyyy) : 03/08/2023 12:30 PM Laboratory (dd/mm/yyyy) : AM
. i i Analysisend Date 24/08/2023 03:49
Analysis start Date (dd/mm/yyyy). : | 07/08/2023 11:57 AM (dd/mmiyyyy). PM
Test Report
Sr.No Parameter Results| Unit Method Adopted
1 pH 6.8 NA
2 Suspended Solids ( SS) 53.0 mg/l NA
3 Ammonical Nitrogen 0.35 mg/l NA
4 Biochemical Oxygen Demand (BOD) 57.5 mg/l NA
5 Chemical Oxygen Demand (COD) 156.0 | mg/l NA
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Sr.No Parameter Results| Unit Method Adopted

6 Oil & Grease BDL mg/l NA

Abbreviations. - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed, * Not covered under NABL scop.

Comment (if any):

Comment for Amended Report:

Remark: - Note: Thistest report refersonly to the sample submitted for the testing.
Results Compiled by: Dr P D Khadkikar

Results Approved by: Dr P D Khadkikar

Results Reviewed by: Dr P D Khadkikar

# Thisis an Electronically generated report does not require signature

Note:

1. Resultsrelate only to the sample/s tested, only in case of samples submitted by customer & not drawn by MPCB.
2. Sampleswill be preserved for a period 10 days from the delivery of Test Certificate.

3. Customer complaint register is available at |aboratory.

4. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

5. MU values will be reported on request.

Dr P D Khadkikar
Scientific Officer,

I/c Regiona Laboratory,
Pune,

End of The Report

Copyright © 2020 LIMS. All rights reserved.




wp
w
P

MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, PUNE

Regional Laboratory, Pune, Maharashtra

Phone no. : 020,25811698 : ~ - Pollution Control Board, Jog Center, 3rd
Visit usat : http://mpcb.gov.in =~ [ )

mail : sopunelab@moch.gov.in i ol i Floor,Mumbai Pune Road,

- Sop pco.gov. L L Wakdewadi, Pune- 411 003
"Your Service is our Duty”

NABL Certificate No.: Validity

Laboratory MoEF Recognition : Validity
Test Report No.: MPCB/RL-Pune/JV S/23-24/08/194 Date: 26/08/2023 10:36 AM

Analysis Report-Water (JVS)

Field SamplelD : BR-0051545

Rohan Builders and Developers Pvt.Ltd.
Name & Address of the Industry
021 Building and construction project more than 20,000 sg. m built up area

Sampling L ocation : STP (Outlet)
Lab code: MPCB/RL-Pune/JVv S/23-24/808
. ) Sample Details
Sampling Method(s) : (Water/AirHW) : Water
. . . | FO-Punel (Mrs. : :
Sampling drawn by (Officer name): Sushma Kumbhar) Sample Volume Received :
FO-Pune| (Mrs.
Sample submitted by (Name) : Sushma Kumbhar) Seal No. : 235
(SRO-Punel)
Date of Sample . Date of Sample receipt to 07/08/2023 11:27
Collection.(dd/mm/yyyy) : 03/08/2023 12:40 PM Laboratory (dd/mm/yyyy) : AM
. i i Analysisend Date 24/08/2023 03:49
Analysis start Date (dd/mm/yyyy). : | 07/08/2023 11:57 AM (dd/mmiyyyy). PM
Test Report
Sr.No Parameter Results| Unit Method Adopted
1 pH 6.9 NA
2 Suspended Solids ( SS) 10.0 mg/l NA
3 Ammonical Nitrogen 0.52 mg/l NA
4 Biochemical Oxygen Demand (BOD) 8.5 mg/l NA
5 Chemical Oxygen Demand (COD) 320 mg/| NA
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Sr.No Parameter Results| Unit Method Adopted

6 Oil & Grease BDL mg/l NA

Abbreviations. - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed, * Not covered under NABL scop.

Comment (if any):

Comment for Amended Report:

Remark: - Note: Thistest report refersonly to the sample submitted for the testing.
Results Compiled by: Dr P D Khadkikar

Results Approved by: Dr P D Khadkikar

Results Reviewed by: Dr P D Khadkikar

# Thisis an Electronically generated report does not require signature

Note:

1. Resultsrelate only to the sample/s tested, only in case of samples submitted by customer & not drawn by MPCB.
2. Sampleswill be preserved for a period 10 days from the delivery of Test Certificate.

3. Customer complaint register is available at |aboratory.

4. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

5. MU values will be reported on request.

Dr P D Khadkikar
Scientific Officer,

I/c Regiona Laboratory,
Pune,

End of The Report

Copyright © 2020 LIMS. All rights reserved.
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AOffice Of The City Engineer
Building Development Department
Zone No -5

Pune Municipal Corporation
Outward No. :- 2 224

Date :- 23%)09 12023

Sub-Regional Officer,
M.P.C. Board, Jog Center Building
Second floor, Wakdewadi,Pune -1

Subeject -: Joint Committe visit in the matter of OA no. 15 of 2021 (WZ) and Misc
Application No. 08 of 2023 (WZ), filed by Yogesh Manmohan Deshapande v/s
The Principal Secretary, Environment Department & Ors. Of M/s Rohan
Kritika Co- Operative Housing Society, Pune

Reference-: 1) Hon’ble NGT Order issued dated 15.5.2023.
2) Original Application of Applicant Mr.Yogesh Deshapandev/s The Principal
Secretory, Environment Deparment & Others Application No ------
/2021(WZ)
3) Joint Committee visit dated. 03/08/2023
4) Your Office Letter MPCB/SROP1/230808-FTS-0149 Dated 08/08/2023
email dated 08/08/2023

Dear sir,

With reference to the above subject & hon. NGT order under reference No 1.
We are submitting detailed comments related to this office for Survey No. 117A(1) & 117
B, Final plot no. 538/A with reference to objection raised by applicant under reference No
2. The detailed comments related to this department are as follows

Sr.no of | Points Raised by Applicant Clarification
original
application
4. Said project under violations | The layout of survey no. 117(A) & 117(B),

by way of unscientific
installation & operations of
pollution control devices like
STP, waste treatment units,
basements, narrow fire tender
movements, ill ventilations,
illegal ground water
extraction, and no space for
natural & fresh air.

final plot no. 538/A was sanctioned by this
office vide commencement no. CC/2857/ 12,
dated 29.12.2012. The said Layout has been
sanctioned on the basis of Development
Control and Promotion Regulations (DC
rules). Factors such as ventilation, Marginal
distances, open space etc. are considered &
issued the revised sanction as per
requirements of a Project Proponent.
Reference — (1) Layout plan CC/2857/12,
dated 29.12.2012 (Annexure 1)
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9A Final plot no. 538A was - As per D.C. rule and As per request from
demarcated as industrial Architect of the said project, this office has
zone. In the development granted the permission for use of residential
plan, PMC officers are zone instead of commercial zone. The
adopting such illegal Municipal Commissioner has issued zone
practices of converting conversion permission vide resolution
industrial zones. n0.6/102, dated 25/06/2012. The approved
zone conversion charges had been paid by the
developer.
Reference —
1. Zone conversion approval & Its
payment challan (Annexure 2)
9B, 9C & 9D | There is no compliance to As per the revised sanction plan CC/1119/18,
vide the gap between 2 dated 19/07/2018, the distance between two
buildings in the horizontal building are kept 6m at applicable wings
wings of the projectto a buildings as per DC rules. Clause No. 17.2.4
minimum of 6m for easy fire | & 18.12. The Chief fire officer issued final
tender movement. fire No Objection Certificate FB/8432,
26.10.2016, FB/11606, dated31.03.2017,
FB/2012, dated-13.08.2018
Reference —
1) Revised plan cc/1119/18, dated
19/07/2018. (Annexure 3).
2) Fire Office, PMC NOC’s (Annexure 9)
9F There are Nine revisions of | The environment clearance & consent to
the commencement establish were taken by the developer. The
certificate making changes in | revision of sanction plan & commencement
the building layout & certificate to the said project was approved by
building sanction from this office as per DCPR norms. The
original sanction given under Developer has right to revise the Approved
environment clearance & Plan as per his requirements.
consent to establish.
10a It is mandatory to obtain EC | Layout of the said property has been
from SEIAA & consent to sanctioned by this office on the basis of EC
establish from MPCB before | clearance submitted by the project Proponent.
commencement of any
construction work.
l1la PP has carried out illegal This office had sanctioned the proposed Built

excess construction of
3541.98 m® (86123.05m°)
more than the permissible
BUA of 82581.07m’ in EC.

up area (FSI & Non FSI area) mentioned in
the Environmental clearance as per DC Rules.
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i1b

PP is misleading on account
of 11 building as 10 wings as
this count has been exceeded
by one additional building.

-As per revised sanction plan CC/1119/18 of
the said project, this office had verified &
issued the final occupation certificate
0CC/1205/18 date 21.12.2018, OCC/0716/18,
31.08.2018, OCC/1144/17, 25/09/2017.
Reference —

1. Revised sanction plan CC/1118/18, dated —-
19/07/2018. (Annexure 3)

2. Full Occupation Certificate. OCC/1205/18
date 21.12.2018, OCC/0716/18, 31.08.2018,
0OCC/1144/17, 25/09/2017.

(Annexure 4)

11c

PP has increased the ground
coverage of 9119.22 m® more
than permissible ground
coverage of 8684.09m?

With reference to the revised sanction plan
CC/1119/18, dated 19/07/2018, Permissible
coverage area (50%) for net plot area
21,259m’ is 10,629.52 & The proposed
coverage area was 9119, 22m hence proposed
coverage area 9119.22m? is less than
permissible coverage area of 10629.52m? and
is within the permissible limit

Reference —

Revised sanction plan cc/1118/18, dated —
19/07/2018. (Annexure 3)

11d

PP has provided less than 6m
width of turning radius for
fire tender movement than
the permissible turning radius
of 7.5 m.

With reference to the revised sanction plan

CC/1119/18 dated 19/07/2018, 7.5m marginal

distances are provided to facilitate the fire

tender movement around the building

premises, which is as per the DC rules clause

no 17.2.3 A&B. The Chief fire officer issued

final fire No Objection Certificate FB/8432,

26.10.2016, FB/11606, dated31.03.2017,

FB/2012, dated-13.08.2018

Reference —

1. Revised sanction plan CC/1119/18 dated

19/07/2018 (Annexure 3).

2.DC rule clause no 17.2.3 A&B
(Annexure5).

3) Fire Office, PMC NOC’s (Annexure 9)

11h

PP has prov1ded only
2367.67m? of RG area which
is on basement against
mandatory RG area of
4711.6m’

This office has sanctioned the layout of said
plot after providing recreational open space
10% on net plot area as per DC rule clause no
15.3.1 (Annexure 5a).
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11i PP has not made replantation | As per Tree Authority Department, Sinhgad .
of any tree against 9 Road ward office letter outward no. 3295,
replantation disclosed in EC. | dated 04/10/2018, PP had conserved 442 trees
in the said plot. Hence final NOC is issued. '
Reference —

Tree Authority Department, Sinhgad Road
ward office outward no. 3295, dated

04/10/2018 (Annexure 6).
11j PP has increased 4 wheeler | With reference to the revised sanctioned plan
parking 726 against CC/1118/18, dated 19/07/2018, total parking

permissible parking of 564. for 4 wheeler is proposed 726 nos. against the
permissible parking by DC rule 2017-607. DC
rule 2017 part 6, clause 20.1, it is clearly
mentioned that parking area is to be provided
as par permissible parking area. Proposed 4
wheeler parking is within permissible limit of
DC rule 2017.
Reference —

1. Revised sanction plan CC/1118/18,

dated 19/07/2018 2018 (Annexure3)
2. DC rule 2017 clause n0.20.1 2018

(Annexure 7)
11t PP has not provided adequate | As per DC rule 2017, clause no. 17.2.4 &
distance between the 18.12 the distance between two buildings are
buildings to allow the provided as 6m & the same is verified during
movement of fresh air & the joint site visit. Some buildings are inter
passage of natural light, air & connected, as per DC rule provisions
ventilation. Reference —
DC rule - 2017-clouse no.17.2.4 & 18.12
(Annexure 8)
11v PP-has not obtained Layout and Revised plans was sanctioned by

permission from competitive this office on the basis of provisional Tree
authority for cutting of tree & Authority NOC. On the basis of Tree

there is replantation of tree as | Authority department terms and condition, PP
per condition of tree as per had conserved 442 trees in the said plot. Hence
condition of EC final NOC was issued by the Tree Authority
Department, Sinhgad Road ward office vide
outward no. 3295, dated 04/10/2018.
Reference —

Tree Authority Department, Sinhgad Road
ward office outward no. 3295, dated

04/10/2018 (Annexure 6).
PP has not provided rain PP has provided Rain water harvesting system
11z water harvesting system for | at the said project, the Rain water harvesting
ground water recharge. NOC is attached herewith for perusal.

Reference- Ms. McLin Consultants Pvt. Ltd.
Certificate No. - 22/03/2017 (Annexure 10)
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L1hh There is no approach road for | Approach Road is provided around the

fire engine. periphery of the layout as per DC rule clause
no 17.2.3 A&B. The Fire Department had
given No Objection Certificate FB/8432,
26.10.2016, FB/11606, dated31.03.2017,
FB/2012, dated-13.08.2018 to the PP after
checking all fire norms and its Requirements.
Reference-

1. Fire Office, PMC NOC’s (Annexure 9)

11ii PP Has not provided the Adequate Ramp Slope is provided as per DC
ramp slope in the ratio 1:10 | rule.

115 PP Has not provided the site | Marginal distances are provided as per the DC
margin as per the DC rules. | rules clause no 17.2.3 A&B.
Reference-
DC rules clause no 17.2.3 A&B (Annexure 5).
11kk PP Has not provided the Service/Cargo lift is provided by the PP.

service/cargo lift for material
and emergency purpose.

utive Engineer
Building Permission Department,
Zone — 5
Y Pune Municipal Corporation Q,

Enclosed-: Annexure 1 To 10
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moaa&so BY AN AUTODESK BOUCATIONAL PRODUCT
: TOTAL BUILD. F.8.I. STATEMENT in smt. : = ! : Ve B. P. LAYOUT LO1/15
. : T > , PASSAGE STATEMENT in emt.
e RED BTG TG SUiE » _ OTAL BUILD. BALCONY GES " L SN ‘ g
; 3 AWING  |CWING | DWING | EWING | F-WING | GWING | HWING | bwiNG | JWINE | KNG | TOTAL AREA NOS. | WING | BALCONY! BALCONY | PASSAGE '| PASSAGE |EXCESS [STARCASE | L¥T | LFT | GROUND | NO. OF TERRAC e isel ;
: it SRR : PER. | PRO. PRO. (BMCONY | AREA [L0BBY | AREA | COVERAGE| TENEMENT| OF BULD| aReA s P ch c,orad-r? /1 &
TGROUND FLODR | 14920475417 | sga7a | 456y 5 ) m}/ )z(oz )/ 538.47 ’é /590,55 % | areed . APRIVED SeiRCT TO CONDITION
% = 90337 sq.m ! }é/ £ / - 9/ : : @ | +-wwe 928.98 62850 199.12 | 19558 | 0684 | 114594 | 72 NOS. | 20.83 M.| 799.04 CERTIFICATE NO. Cc fcﬁ"ﬁ&sj -
1 FIRST FLOOR 650.16 517.52 /&4.13 / 51 Aoy A A 08 - 445! &!:23 41737 480070 ° o 2683 M
¥ . C-WING 580.86 318.76 9282 | 79.92 | 0342 | 824.19 | 35 NOS. .| 484.67 ' pr N N
SECOMD FLOOR | 66281 wo | s | fusn f whk | dan [ e | e g wmgl | g | s —% D-WNG 495,11 269.46 S4.10 | 9000 | 0342 | 72871 38 NOS.| 2083 M.| 38437 Vb ot S
THIRD FLOOR 119097 517.52 /417.15 57942 /41.15 / 53\/( /459-42 A s }ﬁﬂ // 432.1 5,612.78 ‘ @ e o2 147.08 2089 | 109.20| 0342 |1,045.33 | 28 nos. | 20.83. M| 58893
e . FOURTH FLOOR |  1199.04 50447 ?ﬁs sn.sz/ % /Qa.ao / ‘9«{ /60.35 /-/ 57&)67 }(13 5,622.80 ® | e 38,155,70 e 3815570 o - R GO e ssﬁ 611 28 nos. | 0B M| 47248
: : : 2 p: ; 7 ! : 61| 28 NOS. | 2083 .| 472,
. AR | s | s |Jeesy”| spae | S| sydr | Ase A wgst | phse 4 sl | senss o 8’; e e
D s XM AO0R | a1z | swar | a3 |/sm wiis | fwn/| i | s A el | Mt | senas 234 Koo iz o0 ; ‘ i S > B
® . P 2 = % - P s @ | Hme 486.90 17735 9662 | 109.20| 0342 | 85727 | 35 NOS. | 2083 M. | 51486
- ? 75 /2921, 399645 118, yé ; 32850 3000 m;,é .
L i 45 s | syl 1 4 WG 486,62 292,87 9282 | 7098| 0342 | 85557 | 33 Nos. | 2083 W, | 50245 .
TOTAL AREA = 38,155.70 + 0.00 ( EXCSS. BALC.) = 38,155.70 5Q.M i
. @ J-WING 599.28 149,68 98.18 | 109.20 | 03.42 | 1,066.08 | 28 NOS. | 20.83 M. | 647.27 {
TRESS PROVIDED STATEWENT @ | k- 46793 138.05 9410 | 108.20| 0342 | 77275 | 28 NOS. | 2083 M. | 4529 i
; GROUND COVERAGE AREA CALC. m ﬁ*o; ‘2*2‘39.04 SN TOTAL 572336 | 568828 | 305246 |300227| - 106567 {1,115.43 | 41.05 | 9,115.92 | 388 NOS. 5,519.22 T.D R. STATEMENT
PERMISSIBLE COVERAGE = 10,620.52 SQM. = 21,259.04 SQM./80.00 i TOROMGINATED FROM = PUNE,HADAPSAR'S NO.216+2174279
. AREA (21,250,0¢ X 50% ) = 265.74 NO. COVERED PARKING AREA AMENITY SPACE,TELEPHONE
COMPOUND WALL - SECTION| | mn;*"; ?‘%:” TREES TOTAL GROUND COVERAGE | 9,115.82 {TE-10), DSPENSARY(D-22) .
: . » PROPOSED RESL BUILD. LAYOUT ON
b o 266.00 NO.OF TREES OR USD 0N = ON S N0, THIAAL. 1178, .AREA STATEMENT SQ.M.
;4 —135 "y s i AD 4 F. P NO. 537 F. P. NO. 538/A, AT PARVATI 1) AREA OF PLOT 30,421,78
" g s o SINHGAD ROAD , PUNE. 2) AREA UNDER 45.00 M.W. PROPOSED 0. P. ROAD| 82588
T \\ \E : s TDRAREA T0 BE USED = 585576 SQN, 3) NET AREA (1-2) 59.595.80
- s % - " ’ HEIGHT OF BULDING = 2083 N 4) AREA UNDER RESERVATION (20%) 5910.18
W t ii ool e W n 8 ) T — WORK STAGE PROGRESS . = WORK UNDER PROGRESS 5) gEETUPCLTOT AREA (3-4) 23,676.71
a ; . ~ 3 6) DEDUCTIONS FOR
X ! - PRIVIOUS = 2803/14 »
¢ AR y £ et ] . L ’ olyc T.D.R. USED ON FOLLO CERTIFICATE. NO. a) 10% OPEN SPACE AREA 2367.67
SR S 2t > s WING BLILURO DATE = 17/12/2014 b) 15% AMINITY SPACE AREA ——
2 b — NS | G FLOORS | TENMENT| | pROP. TOTAL FLOOR AREA = 38,127.56 SOM. (T0 BE HANDED OVER TO PMC. = 5919.18)
o N et ) 3 (D) | a-wne 6TH FLOOR 07 PREVIOUS AREA APPROVED = 32,234.07 SQM. c) AREA UNDER INTERNAL ROAD o
. 28, : SR N d) TRANSFORMER & SERVICES 50,00
B b 380, 4TH 5TH, DRC NO. = 005008 AREA = 5866.76 SOM. e) TOTAL 7417.67
4 NS N o ‘ : (@ | c-wine | 2ND3RD,4THSTH,6TH FLOOR | 25 JONE OF LAND SURRENDERED = Mmﬁﬂsnggzmg 7) NET AREA OF PLOT (5-6e) 21,259.04
¢ N &\ l o % ey = ” TELEPHOME 8) ADDITIONS FOR -
g e DX (TE~10). DSPENSARYD-22) o) AREA UNDER 45,00 M.W. PROFOSED DFROAD | 825,89
3 N : - u b) 15% AMINITY ‘SPACE AREA 5919.18
A N WATER STORAGE TANK CAP. CALCU, c) ADD T.DR. AREA 5855.76
o N . 5 ~ NOS. | BURD. | O/M. WATER TANK | U/G. WATER TANK d) AREA UNDER INTERNAL ROAD e
: iy o/’ 10 % OPEN SPACE oo, Tom . " |
- 3 o/ [17 05X 031X 1391 = 28036 QM @ [Awve | 700000wr. | 9500000 L. S I % RNcROmeR & SoMEE Se
& BN Y 44 2 05X A31Y UR - 262 0 nos| wine | car [ scoorer| cvete f) ADD TOR. AREA  (20%) 4,251.81
.0 = : NG 00 LT, 00 T, :
: ¥ S P i 4 05% 3483y 394 = 6862 SaM @J¢ u.ooooo.ur bl @ | e | 97 140 | 140 g) TOTAL : 16,902.64
W 5 ‘<§ : S / % gg; 1%.%? ;i:g? x 55320:2; %ﬁ @ D-WNG | 46,000.00 L. 59,000.00 LT, ® | cwe | 7 P 7 9) PERMISSIBLE F.S.. (7+8q) 38,161.68
A B | 1 o L 05X RISX 88 - 142% SOl @ |E-wNe | sepoooabr | 4850000 L, o line |l 5 | 5 | || SOl Bt S A 27523.33
— o~ 3 : & 7 R T : e ‘ 11) PROPOSED COMM, AREA 149.20
¥ ‘ b oK Ra S8 xR @ [F-wne | 3000000 UT. | 4850000 LT, @ | e-wne | 56 56 | 58 12) PROPOSED RESI, AREA 10483.17
22 R R & & ® |-G | om0l | 8450000 U (® | s | 56 56 | 5 | |[13) EXCESS BALC. AREA TAKEN IN.FAR 0.00
3 o INEY A e = ® [owe | 70 |7 | o | | [1ATOL B/UP ARek (EXIS +PROPOSED) [ 38,155.70
z SINS Y A / X ©) | S0Ne 000 U o iwe T | 2 | 7 15) PERMISSIBLE COVERAGE AREA (50%) 10,629.52
., 1 & IKNEN % ® [I-WNG | 4300000 AT | 5450000 LT, = 16) PROPOSED COVERAGE AREA 9,119.22
i g 3 (N 'Y L2/ P ® |3 | o000 tr | 4as0000 i D e | % |. % 17) EXCESS. COVERAGE AREA FOR PERM. CHAR s
: \%5\ N 7 - s _ @ ownc | 56 | 56 | 56 | |[TENAMENT STATEMENT
é a‘%}\ $\ / @9 [k-WNG | 3000000 UT. | 4850000 LI, © | W | 50 %6 ) TENAMENT PERMISSIBLE @ 250 1/HA. 532 NOS.
NN TOTAL | 46570000 UT. | 5.98,500.00 L. oL | 607 314 | 860 TENAMENT PROPOSED  (EXIS.+PROP.) (107+281) | 388 NOS.
2 \\g - ; £ PARKING STATEMENT CAR_|SCOOTER| ' CYCLE
= PARKING REQURED BY RULE 607 | BI% | 660
8 % PARKING PROVIDED 726 | B4 660
\ 2 9 Y GARAGE PERMISSIBLE ———
% - BY TRIGULATION METHOD LEGEND
; 1, 05X 8569 X 2500 = 82112 SOM -
} 2 05X 557X 380 = 9988 S| | -or BOUNDARY SR PeAon
¥ . 3. 05X 8627 X 1227 = 52627 QM| |PROPOSED WORK RED
{OBIMEL G G wmse wawm
Q. ; ; 0 = 5 1 e 0
g, 6. 05X 20879 X 2401 = 250652 SOM| |oRANACE UNE LR
s 3 7. 05X 19966 X 3422 = 341618 Som| |SPECIFICATIONS
i ] 8 gg X ;gg.g; X ?g;g = ?ggg.% ssg.u RCC. FRAMED STRUCTURE.
o , : : ; 79 = 30 SOM
: 0. 05X 20680 X 2384 = 246506 SOM| |o.on 1K BLICK WAL & O.10M. THK
; 5 1. 05X209.17 X 644 = 67353 SoM| [SAND FACED PLASTER EXTERNALLY.
- : ' 2 0SXMSEX 737 - 378 o NEERU FINISHED PLASTER INTERNALLY,
2 3 3 i X = 14 A
-k H 14, 05X 22067 X 4491 = 4955.14 SQM :‘ N DO
' N Rl —
: 4 3 R o i = 2 M /
SRS gﬁ e My By g S g gt (195 S — OWNER (PAM,)
§§ TOTAL = 30,87392 SN \//
§§ AS PER TRIANGULATION = 30,873.92 SQ.M ¥
, i AS PER DOCUMENT =  30,421.78 SQM MR. SANJAY K. LUNKAD.
i ROKAN BUILDERS & DEVELOPERS
H g \ N TENAMENT STATEMENT in amt. PVI. LD
{ G b~ \ \ N\ \\\\ \\ R wos] VNG [sow 0] 10 10 ®05] 0 T 1500 AREAmUNDER 45.00 M.W.PROPOSED D.P.ROAD| .
f : -~ \ @lrme | ® ] ) BY TRIGULATION METHOD )
1 N x PROPOSED RESIDENTIAL BUIDING LAYOUT ON
t A x N ‘\ N c6 | — - % 1. 0.5 X 18356 X 450 = 41299 SOM| |oN 8. No. 117471, 117B, F. P. NO. 538/4, AT PARVATI ,
\\")Q‘ AMENITY, AREA(20%) \\ \ % s 25 - s » TOTAL = 82589 SQ.M ARCHITECT
P 5,919.18 QM e 5] Pl | B,
W JoBE »3{:050 OVER TO wc/.>\ g m = : f: AMENt mo SXPAC7E79AREA = PR Akl( ASH KULKARNI
. ) : = ; 5 X 142.79 X 42.965 = 317490 SQN
i & \ ws = oF ol | - v | & 2 05X 14773 X 1551 = 1146.11 SOM 9':' %JTNOISSTO?ICOTYGSS
P $J3. ' Q=T =T— T2 |§ SXBEK W 2 OB L aouion cuomemmnsmmon
' e — NeT ) . M IS 5 05X11853X 854 = 506.12 SOM PUNE -1 005, PHORE - 25614780, 250470 /FX - 020 2854782
| LAYOUT PLAN R TS L ST O 6. 05X 6442 1589 = D057 SON| | teorecsemcony
| PLOT AREA CALC. BY TRIGULATION METHOD e TOW. =5510.18 SUN| - Fg e g So9/t1
I . i i : 3 a2 ! & R baierpar w1807 S0V Wilideg
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1723 Marginal distances for Buildings of Higher Heights
@ - Fggt Margin - Front margin shall be as given below with reference to height of building

[ 1) | Height above 18 m. & upto 24 m, - 4.5 m and 6.0C m. for residential
i . - with mix use
ii) .Height above24m. & upto 36 m. 6.0 m.
iff) | Height above 36.m, & upto 50 m. 9.00 m,
- { iv)" | Height above 50 m. & upto 70 m. 12.00 m.
‘| v) | Height above 70 m, & upto 100 m, | 14.00m,
v) | Height sbove 100 m, 16.00 m.

Provided that, in cass of group housing schems wees building abuts on internal road. the minimum
3.0 m. set back from internal road or distance between two buildings whichever is more shall be

~ -piovided. For Development plan road or classified road or through road, passing through Group
. Housing Scheme, the setback as prescribed in the regulations shall be provided, =

(b)Side or rear marginal distance - Side or rear marginal distance in relation to the height of the
building for light and ventilation shall be as below ’

The marginal distance on all sides shall be as per Table No.6 for building height 15.0 m. and below.
* .For height more than 15.0 m., the marginal distance on all sides except the front side of a building
shall be minimum H/4 (Where H = Height of the building above ground level) subject to a
minimum of 3.0 m, fOr residential building, 4.5.m. for commercial building and 6.0 m. for special
building mentioned in definition no. 2.77.13.Provided that such marginal distance shall be subject to
maximum of 16.0 r. If the land owner wishes to keep higher margins he may be allowed to do so,

: Provid_ed further that the building height for the purposes of this regulétion and for calculating the
marginal distances shall be exclusive of height of parking floors upto 6.0 m, _
Provided also that, for building having shops / commercial user on any floor, 50% of front marginal
- distances shall be made available exclusively for pedestrians. g o :
(c) Provision fol“Step Margin: - Step margins may be allowed to b'eAprqvi&ed on upper floor at
height 24 m. and above to achieve required marginal distances as mentioned in these regulations
subject to structural stability and fire protection norms as prescribed from time to time. If building
height 24 m. and above minimum side margin at ground level shall be 7.5 m. and if building height
50 m. and above the minimuni side margin shall be 9.00 m. In congested area minimum side margin
. at ground Tevel shall be 6.00 m. S
1724 -In case of layouut of two of more buildings of any users:- -
) Distance between two -buildings- The distance between two buildings shall be the side/rear
marginal distance required for the taller building beiween the two adjoining buildings,
il) Provided that, the path way / intérnal road may be allowed to be proposed in such marginal
distance by keeping 3.0 . distance on both side ffom such internal road. , :

Provided also that, where rooms do not derive light and ventilation from the exterior open space, the
distance between the two buildings may be reduced by 1 m. subject to a minimum of 3 m. (if
necessary 6.0 m. in case of special building) and maximum of 8.0 m. No projections shall be
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" adjoining plot or plots shall, as far as possible be
" may specify. If the Plot is landlocked

" fronting on the main road from which
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for which nominal

be spgci'ﬁed'in commencement Jetter Idevelopment perhﬁssion,
amount of Re 1/- shall be paid by the Planning Authority. '
Provided: that, in case the development plan road is incorporated in the layout then, the
width of road for which grant of TDR is not permissible, shall be handed over as prescribed above.
Intersection of Roads - At junctions of roads meeting at Tight angles, the rounding off at the
intersection shall be done, with the tangent fength from the point of intersection to the curve being

' lfzmemdwiﬂﬁlauossﬂtedirecﬁonofmngemwgivenbelow.'Ihebuildings_lmllalsosetbackat
_ remiredmargmﬂdmtanoeﬁ*omﬁnsmmdmgoff ' ' ‘

- ‘ U..-.
/ N\, ’
. N - V /,/ ’:‘/
—.:y im . ‘ - / e -
_ , Fig2. - Rounding off intersection
 Fig, 1 Rounding off intefsections at junctions &1 unctions. o |

For junctions of roads meeting at less than 60 degree, the rounding off or cut.or
shall have tangent length of U and V A
lmgthatobmaeang)ejunqﬁonsmubeequalw A
enters as shown in fig.2. Provided however, that the radius
less than 6 m. S ’ "
Land Locked Plot =~ -

IncaécofaplotSmmundqdonallsideYOm
which has no access to any, street or road, the

half the width of the road from which the vehicle
for the junction rounding shall not be

Commissioner may require access through an
neavest to the street or road, to the land locked
as the Commissioner

of the land-locked plot and such other conditions :
be made available by

plot, at the cost'of owner
by any reservation, then access may

shifting of reservation (within owners land). In such cases such land locked plot is considered to be
the access is made available irrespective of the width of

internal

In any layout or subdivision or any development of Jand for any
more (after deducting area under D.P. road, D.P. Reservation including deemed reservation under
these regulations, if any, from gross plot area) 10%of the area under layout shall be earmarked as
recreational open space which shall as far as possible be pro
admeasuring more than 0.8 Ha., such recreational open space may be allowed to be earmarked at
different locations in the same layout, provided that the size and other dimensions conforra to the
provisions herein below., . .

i) The above-mentiohpd area of 0.2 Ha. shall be measured with reference to ori_ginal' holding as
on 11%January 1967 and not with reference to sub-divided holding in revenue / city survey
record thereafter without the permission under the Maharashtra Regional & Town Planning
Act, 1966.However, this provision shall not be spplicable to plots compulsorily got

similar treatment
from the intersections point as shown in fig2. The tangent -

plots or reservation if any, _'i,'e. a land locked plot -

zone , r“ A

ided in one place. In case of land .

Wan ™ /"f-nf"’b M N '\mmmﬁnr\ A
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_subdivided below 0.2 hec due to the DP reservanons { Roads/ Road mdemngldeemod
reservations or any other proposal of the Planning Authority. )
For the land which are sub-divided afier 11th January 1967 without takmg prior permission.
from the Planning Authority and having plot area below 0.20 hectare, pnortothecommgmto
force of these regulations, the applicant may ‘adopt any option of -
a) providing 10% open space subject to minimum 200 sq.m., or
b) availing the reduced FS1 on such land to 75% of the basic FSI as otherwise permissible, In
such cases premium FSI or ioadmg of TDR shall be pamlssnble on such plot
proportionately.
(ii) For the plots having area upto 0.20 Ha,, regularised under the Maharashtra. Gunthewari
Development (Regularisation, Upgradation and Control) Act, 2001, no such open space shall
be required for the development permission on such plot having area upto 0.20 Ha.

| (iii) Notwithstanding anything contained in the definition of “Open Space” in this regulauon, such |

rem:atlomlopenspacemaybepemmtedonpod:wnmcong%wd/noncmgeshedam
subject to Regulation no.18.12
Provided that, in case of lands declared surplus or retainable under Urban Land (C &R) Act, 1976,
if the entire retainable holding or entire surplus holding mdependcntly admeasures 0.2Ha., or.more,

“then 10% recreational open space shall be necessary in rwpwuvc holding.

Provided further that such recreational open space shall also be necessary for group housmg

" scheme or campus/ cluster planning for any use / zone.

Provsded further that, no such open space shall be necessary in case of layout or subdivision of
plots from already sanctioned layout by the Authority where the requisite recreational open space
has already been left in the sanctioned layout. :

Provided firther that no such open space shall be necessary for development of the reservatms in

 the development plans designated for the purpose other than residential,

In case of development of land for educational purpose, in lieu of 10% recreatxonal open space,

* atleast 40% of the gross area, excluding the area under Development Plan road and reservations in

Development Plan, (or as decided by the Government from time to time) shall be earmarked for-

" playground: Notwithstanding anything contained in this regulation, the shape and location of such

openspaceshallbesuchthat;tcanbepropalyusedasplayground. Promdedﬂlat,themofsuch
playground shall not be deducted for computation of FSL )

The owner shall give an indertaking that the recreational open space shall be for the common use

of all the residents or occupants of the layout / building unit.

a) On sanction of the development permission, the recreational open spaoe shall deemed to Have

~ vested in the society / association of the residents / occupants except otherwise specified. In
case such society or association is yet to be. formed, the owner shall give undertaking to the
Mumicipal Commissioner that he will transfer the recreational opens pace to the- society/
association whenever it is formed. The recreational open space shall not be sold / leased out /
allotted/ transferred for‘any purpose, to any other person and it shall not be put to any other
user except for the common use of residents/ occupants as mentioned in Regulmion no.15.3.7.

If the Municipal Commissioner is convinoed that, such open space is being used in violation of
the provisions as prescribed in these regulations, then, he shall take over possession of such
land of recreational open space for maintaining it for the uses perm:ssnblc in these regulation,
subject to condition that it shail not be further handed over or saliotted to any

D%
.
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20.1 Parking spaces ~ ‘ :
Wherever 2 property is to be developed or redeveloped, parking spaces at the scale laid down in
these Regulations shall be provided. When additions are made to an existing building, the new
parking requirements shall-be reckoned with reference to the additional space only and sot to the
whole of building but this concession shall not apply where the use is changed. The provisions for

parking of vehicles shall be as given in Table No. 19
20.1.1 General space requirements .

(®) Types: The parking spaces mentioned below include parking spaces in basements or on a floor
supported by stilts, podium or on upper floors, covered or uncovered spaces in the plot and / or
lock up garages. The height of the stilt shall generally be allowed upto 3 m. and shall not be
less than 2.5 m. from bottom of beam. More height may be allowed in case of shopping mall,

-~ hotels etc. as per requirements. o S ’

(b) Skze of .paa;klng Spa;:e - The minimum sizes of parking spaces to be provided shall be as

shown below in Table No.20 ‘
R s 9 > o % W, i L "(?7‘ s Wt. % '».’l.
- Rt : b, A
-~ X % s L 3
o o Sy Ay A G 0 ¥ ' - LS ~T
2 & o
1), @ : &)

@ |Motorvehicle . |25mX5m
(b) “Scooter, Motor Cycle. [ 1.0m. x2.0m.
(c) Bicycle - 0.50mx 1.4 m,
@ Transport vehicle B 375m. X 7.5m.

Note: [ In the case of parking spaces for motor vehicle, upto 50 % of the prescribed
" | space may be of the size 0f 2.3 m. X 4.5 m. '

(¢) Marking of parking spaces: Parking space shall be paved and clearly marked for different fypes
of vehicles. ' I

(d) Manoeuvring and other ancillary spaces: Off street parking space must have adequate
vehicular access to a street and the area shall be exclusive of drives, aisles and such other
provisions required for adequate manoeuvring of vehicles.

(¢) Ramps for Basement parking: Ramps for parking in basement should conform to the
requirement of Regulation n 18.11 : ‘
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1 723  Marginal distances for 'Bui.ldings of Higher Heights B | -
(@ - F_l:)_nt Margin - Front margin shall be as given below with reference to height of builéling

| D | Height above 18 m. & upto 24 m. . 4.5 m and 6.00 m. for residential
%\‘ ' _ _ o | withmix use
e i) | Height above 24 m, & upto 36 m. 60m.
E} iii) | Height above 36 m. & upto 50 m, 9.00m.
E' iv) | Height above 50m. & upto 70 m, 12.00m,
"I v) | Height above 70 m. & upto 100 m, { 14.00m.
¥) | Height 2bove 100 m. 16.00 mm.

 Provided that, in case of group housing schems whers building abuts on intemal roed, the minimum
3.0 m. set back from intemal road or distance between two buildings whichever is more shall be

-provided. For Development plan road or classified road or through road, passing through Group
. Housing Scheme, the setback as prescribed in the regulations shall be provided.

(b)Side or rear mitgjn_:l distance - Side or rear marginal distance in relation to the height of the
- building for light and ventilation shall be as below )

}© Themarginal distance on al sides shall b a per Table No.6 or building height 15.0 m. and below.

" For height more than 15.0 m., the marginal distance on all sides except the front side of a building
- shall be minimum H/4 (Where H = Height of the building above ground level) subject to a
minimum of 3.0 m. Tor residential building, 4.5.m. for commercial building and 6.0 m. for special
building mentioned in definition no. 2.77.13 Provided that such marginal distance shall be subject to

maximum of 16.0 m. If the land owner wishes to kesp higher margins he may be allowed to do so.

- Provided further that the building height for the purposes of this regulation and for calculating the
marginal distances shall be exclusive of height of parking floors upto 6.0 m, ‘

. Provided also that, for building havin'g_ shops / commercial user on any floor, 50% of front marginal

. distarices shall be made available exclusively for pedestrians. . o

' (c) Provision for'Step Margin: - Step margins may be allowed to Bc'prqvi&cd on upper floor at

height 24 m. and above to achieve required marginal distances as mentioned in these regulations
‘subject to structural stability and fire protection nonms as prescribed from time to time. If building
height 24 m. and above minimum side margin at ground level shail be 7.5 m. and if building height
50 m. and above the minimun side margin shall $¢ 9.00 m. In congested area minimum side margin

. at ground l_cvél"shall__pc 6.00 m. .

1724 ‘In case of layout of two of faore buildings of any users:- .
ﬂ . u . ) :

i) Distance between tyo ‘buildings- The ‘distance between two. buildings shall be the side/rear
marginal distance required for the taller building between the two adjoining buildings. _
if) Provided that, the path way / intérnal road may be allowed to be proposed in such marginal
distance by keeping 3.0 m. distance on both side ffor such internal road. ’ :
Provided also that, where rooms do not derive light and ventilation from the exterior open space, the

distance between the two buildings may be reduced by 1 m. subject to a minimum of 3 . Gf
necessary 6.0 m. in case of special building) and maximum of 8.0 m. No prqjections shall be




Aprexyre 8~ (o >[03)

permitted in this exterior space.
In case of group housing scheme wh
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" the setback as prescribed in the regulations shall be provided.

; M R v, T LT u‘.‘." O D e IS V. % .\ 2& X :ﬁy
When a Building abuts two or more streets, the setbacks from
bujld_il?gisﬁmxtingoneachsuchsu'eet :

ISSTH i R )
RMIS>1E :.. Eg;w : o

.".'“""“‘364'”""“‘“’""' S — __.. e i

: ‘ ere building abuts on internal roﬁd_, the minimum 3.0 m. set
‘back from internal road or distance between two buildings whichever is more shall be provided. For
Development plan road or classified road or through road, passing through Group Housing Scheme,

thcstroetsshallbesuchasifthe'

e A SARICL: CARSE LT TN I
of premium, Permissible TDR Loading on a plot

i (A e

Yy T T T oy BN Yoy s SN

) For the other Non-Residential Buildings (except Residential and
the basle FSI for such type of buildings shall be 1.25.

ii) Additional FSI upto 0.20 on payment of premium shall be allowed for the redevelopment of

* Authorised Residential buildings on roads having width below 9 mt., subject to condition that .

the construction/redevelopment shall be allowed only if the building is more than 30 years old.

iii) Maximum permissible building potential on plot mentioned &t column 10.6 shall be exclusive of
FSI allowed for Inclusive Housing s per Regulation No.15.6. There is no priority fix to utilise
FSI or TDR as mention in Col 4 and 5.0ther conditions of TDR utilisation shall be applicable
a5 per the TDR Regulations No 22. ' '

Permi
in non-congested area for Resldential and Residential with mix uses shall be as per the following
Table No.8 ‘ ’ )

7 W e s 2 B MRES i, ;
th In meter | Basic FSI Maxinum
FSIon permissible |  building
paymentof | TDR loading | potentialon
premium plot
1 2 .3 4 5 6
1 | Below 9.0 meter 1.10 - e 1.10
2 9,00 meter and upto | 1.10 - 0.30 {040 1.80
12,00 meter T :
3 12.00 meter and upto ; 1.10 0.50 0.65 228
18.00 meter :
4 ' 18.00 meter and upto | 1.10 0.50 0.90. . 2.50
' 24.00 meter ‘ :
5 24.00 meter and upto | 1.10 | 0.50 115 2.7§
30.00 meter - > - .
3 30.00 meter and{ 110 0.50 140 - ( jy
above ™ '
Note-

Residential with mix uses),
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dxmenslons. Inoertamcasessteeperslopw maybepermntwdbutmnocasegreamrﬁlan 1in
8. Ramps shall be surfaced with approved non-slip slipping material. Provided that in the
case of pubhc offices, hospitals, assembly halls etc. the slope of the ramp shall not be more
than 1: 12.

b) The minimum width of the ramps in hospitals shall be 225 m.
¢) Handrails shall be provxded on both sides of the ramp, :
- d) Ramps shall lead du*ectlytoouts:deopmspaoeatground Ieveloroomtyardsorsafeplaoe '

¢) For building above 24 m. in height access to ramps &om any floor of the bmldmg shall be
through smoke stop door. : .

f) When there is a difference in level between connected areas s for horizontal exits, ramps not
- more than 1 in 10 slope shall be provxded, steps shall not be used.

g) For High Rise building, if marginal open space is greata-ﬂmnmnnmtmﬁ m. then ramps may
be permitted. ,

B) Ramp to basements and upper Storeys for vchlclos-

For parking spaces in a basement and upperﬂoots, at least two ramps ofmxmmum 3.00mt, width

or one ramp of 6.00 meter width and slope not more than 1:10 shall be provxded preferably at the
opposite ends. -

O)in case of_special building mentioned 'in.Regulation No 2.77.13, ramp niay- be permitu;d in‘thc
side and rear marginal distances after leaving 6.0 mt distance from the plot boundary for
" movement of fire-fighting vehicles. Provided that when a building abutting 3 or more roads, then

ﬁ'om trafﬁc pomt of view,

- Podxumfor parkmg of the vehicle may be permmed with followmg requirements / conditions
i) Height of podium shall be at least 2.4 m, in height from the floor to the soffit ofbeam.
i) Podium shall not be provided in front setback space. Podium shall be allowed ata distance

_ of600m.ﬁ'ommeplotbom\dary ‘
iii) Podium shall only be used for parking and it shall be desngned to take load of fire engine.

congested area it may be permitted in plots admeasuring 1000 sq.m. or more.

v) Podium shall be pe:mnssxble for joining two or more separate buildings in a plot buildings or
wings of buildings subject to availability of manoeuvring space for Fire Engine. In such case

_ required under these regulation. ,

vi) T_he consent from the Clucf Fire Officer shall be riecessary before permitting the afo_resaid
sX\% vn) For the plois having area 20008q.m or more, recreational open space may be permitted on
Podium subject to condition that out of reqmred opcnfrweanonal space , at least 50% shall

be provided on ground .

" ramps may be allowed in front margmal distances facing the smaller road or less important road

w) Podmm shall be perm1ss1ble for plots admeasuring 2000 sq.m. and above. Howcvcr in

the distance between two bmldmgslwmgs of the building shall be provided as otherwise

e Y L NP

o,

N P P N S T Y T WL P

e T

A TY ATy

P T T Y




L T YTSOMTI | T e LTI ey Y IO A ey >

- . ﬁmﬁe)(u-rg ~09 (01]o3)
- Office of the Chief Fire Officer
Pune Municipal Corporation
Out WNo :FB/gL3 >
Date: 2 ¢\we1241¢. .
(652/2012) ’ :

To,

Ankur Asso, Architects,

Ghole Road, Pune.

i al Fire NOC for the building at S.No. 117A/1, 117B, F.P.N
Parvati, Sinhagad Road, Pune. ( For Wings F, G, H, 1, J Only)
Ref :- Your Office letter Dt, 12.09.2016.
Sir,

As per your request, visited the proposed site along with Mr. Khandelwal on
Dt.21.10.2016 and tested the Hydrant system, Hose Reel system with equipments, portable fire
extinguishers & all fire fighting system of the building as suggested in Provisional Fire N.O.C. vide
No. FB/8348, Dt.20.10.2016 issued by Fire Department.

The suggestions made in Provisional N.O.C. are carried out to my satisfaction and I
have No Objection to use the building for proposed purpose. M/s, Red Aire Fire Solutions(India),
Pune has submitted the “FORM A” to this office for the fire prevention, protection & fire fighting
system instatled in the above said building as per The Maharashtra Fire Prevention & Life Safety
Measures Act 2006.

The fire fighting equipments and systems installed in the building should be
maintained in high efficiency state and in proper working order at all time during the use of the
building by owner or occupier. It will be your responsibility to get the yearly renewal of this Fire
NOC after due inspection from the Fire Brigade authorities. The maintenance work of the fire
fighting system shall be done by the licensed contractor, having license from Director, Maharashtra
Fire services or Chief Fire Officer, Pune Fire Brigade. The list of the licence contractor is available

on www.maharashtraﬁmservices.ogg.

Name of the person, owner, responsible for the building maintenance should be
informed to this office. Fire protection system provided in the building should not be removed from
the building for any reason. _ '

This no objection is.subjected to any ather conditions laid by any other department.

(Pras . Rinpise )
Chief Fire
Pune Municipal Corporation.
Copy to : Asst, Engineer (B.C.)
Pune Municipal Corporation.
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OffTice of the Chief Fire Officer

Pune Municipal Corporation
Out W.No:FB/ 1 1 60g
Date : 91( 3|17

(652/2012)
To,

Prakash Kulfkani Archtects,

Cihole Road, Pune.

Sub :- Final Firc NOC for the buildings at S.No. 117A/1, 117B, Final Plot NO.
338/A, Parvati, Pune. ( For Buildings D, E & X Only )

Ref :- Your Office letter Dt, 30.03.2017.
Sir,

As per your request, visited the proposed site along with Mr. Khandelwal on
121.30.03.2017 and tested the Hydrant system, Hose Reel system with equipments portable fire
cxtinguishers and all type of fire fighting system suggested in Provisional N.O.C. FB/1932,
12(.31.10.2013 issued by Fire Department.

The suggestions made in Provisional N.O.C. are carried out to my satisfaction and 1
have No Objection Lo use the building for proposed purpose. Annual Fee is paid by challan No.
60527, Dt. 31.03.2017, Rs. 3,000/- M/s. Red Air Fire Solutions (India), Pune has submitted the
“FORM A” to this office for the fire prevention, protection & fire fighting system installed in the
above said building as per The Maharashtra Fire Prevention & Life Safety Measures Act 2006.

The fire fighting equipments and systems installed in the building should be
maintained in high efficiency state and in proper working order at all time during the use of the
building by owner or occupier. It will be your responsibility to get the yearly. renewal of this Fire
NOC afier due inspection from the Fire Brigade authorities. The maintenance work of the fire
fighting system shall be done by the licensed contractor, having license from Director, Maharashtra
Fire services or Chief Fire Officer, Pune Fire Brigade. The list of the licence contractor is available
on www.maharashtrafireservices.org.

Name of the person, owner, responsible for the building maintenance should be
informed to this office. Fire protection system provided in the building should not be removed from
the building for any reason.

This no objection is subjected to any other conditions laid by any other department.

i Chief Fire Officer
Pune Municipal Corporation.

Copy to : Asst. Engineer (B.C.)
Pune Municipal Corporation.
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Office of the Chief Fire Officer

Pune Municipal Corporation
Out WNo :FB/ 2.0 5

Date: (1118

(652/2012)
To,

Prakash Kulkarni Architects,

Shivajinagar, Pune.

Sub :- Final Fire NOC for the Building at S.NO. 117A/1 ll'7lB F.P.No
Parvati, Pune. { For Wing A & C Only)

Ref :- Your Office lefter Dt.31.07.2018.

As per your above reffered request letter, visited the proposed site along with Mr. Yashwant
Joshi on Dt.02,08.2018 and tested the Hydrant system, Hose Reel system with equipments portable
fire extinguishers and all type of fire fighting system suggested in Provisional N.O.C.FB/1806,
Dt.30.07.2018 issued by Fire Department.

The suggestions made in Provisional N.QO.C. are carried out to my satisfaction and I have
No Objection to use the bmldmg for proposed purpose Annual Fee is paid by challan No.34910,
Dt.26.06.2018, Rs.1250/- MYERS BoluteR Hndia s ibmitted the “FORM A” to
this office for the fire preven] R {1 nstalled in the above said

building as per The Maha Act 2006.

The fire fighting eg g should be maintained in
high efficiency state and in se of the building by owner
or occupier. It will be yo f this Fire NOC after due
inspection from the Fire B e fire fighting system shall

harashtra Fire services or
ontractor is available on

be done by the licensed
Chief Fu'e Officer, Pune

Name of the person, owner, responsible for the building maintenance should be informed to
this office. Fire protection system provided in the building should not be removed from the building
for any reason.

This Final No Objection is subjected to any other conditions laid by any other department.
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2
( Dattatray N. Nagalkar )

Assi, Divisional Fire Officer

Pane Municipal Corporation

Chief Fire Officer
Pune Municipal Corporation

Copy to : Asst. Engineer (B.C.)
Pune Municipal Corporation,
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CERTIFICATE

Certified that for Rohan Builders and Developers Pvt. Ltd. project Rohan Kritika
at F.P. No. 5%8/A, S. No. 117A,117/B Parvati, Pune Rain Water Harvesting is
done through Bore Recharge pits. The system has been executed according to
the drawing provided by our office.

The details of pits are as below

No. of rainwater harvesting pits 14
Bore Size : 6” Dia
Various size of rainwater harvesting pits :20mX2.0mX 2.0m

Expected quantity of water that will be recharged is around 4 m?3
per rainy day per pit.

In addition to above it is also proposed to store rain water in UGT.

Place — Pune / f}* \\;Q\ Mohanish Paratanc
iz )
Date - 22.03.2017 ‘\‘; /3/ Sr. Consultant
g W

JOIN US TO SAVE ENERGY AND ENVIRONMENT




